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Learned counsel Mr. G.Sarma for \
‘applicant. Leave note of Mr. B.K.Sharma.

Notices have been served on respondent

No. 2,3 and 4. No show cause has been submitted.

Heard Mr. G.Sarma for admission. .
Perused the contents of the application and the !
reliefs sought. Application is admitted. Written
Statement within six weeks. Howeygg,
from 21.10.96 to 8.11.96.

vacation

List for written statement and further
orders on 11.11.96. '

"Heard Mr. G.Sarma for 1nter1m order,
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Interlm orderudated 7 8. .96 shall cont inue.
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22-11-96
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Submibed,

s;ﬁ,‘\\

ﬁrtc.darma for the applicant.
None ftor the responuents. W‘itten statew
ment has not been submitted.
NER A -1 for written statemenrt and
further o:ﬁer On 22+11-96.
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Learned counsel Mr.G.Sarma for the
applicant. Leave note of Railway counsel
Mr.B.K.Sharma upto 30-11-96. Written
statement has not been submitted.

| List for written statement and further

order on 20-~12-=96.
Méné;er
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20~12~96 Mer.GeParma for the applicant.
: ‘ Hritton statemont has not been
submitted, Mr.S.%arme for Mreb.x,
Sharma submits that the written state-

0 woitis —  Shokimend hay ment is almost ready and seeks for
Mot hatan Subamnided short adjournment.
List for written statement and
% further orders on 6-1-97,
“”7 Momber
2~
6.1.97 Learned counsel Mr G. Sarma with Mr
S. Muktar for the applicant. None for the
respondents. Notice has been duly served on
respondént Nos.2, 3 and 4, but no written
\ statement has been filed. None has appeared
for them so far. Mr G. Sarma submits that
this is a matter of appointment and requires
. early hearing and disposal.
. ‘ List for hearing on 3.2.97. In the
P . R meantime the respondents may submit written
_ O;:tb\iw - ::Jl\ - Y- statement if considered necessary. e
L oo ».-&&:\Q,j ‘ ‘. Send copy of the order to the -.
)\’b N L , ' respondents.
U | | by
/9,/ Y4 Member
—
} nelea HtL r;}ﬁm,/ ,
EY -9t LAReld fo o
| /Z,cfjf/"" es . 6l T4 . 3297 Mr B.K.Sharma, learned counsel
&77 ' for the respondents has got personal
difficulty. Mr G.Sarma, learned counsel
,%)N/ appearing for applicant also needs some
9% /-S> o time to take further steps in the case.
. (/"bﬁ %Cm /7 A M“ﬁ’ . Accordingly we adjourn the case till
& ' 7.2.97.
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10.2.97 Let this case be listed on 6.3.97 for hearing.
Mefn%er Vice%ﬁ‘
25257
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W 6.3.97 Let this case be listed on 20.3.97 for

\@ﬂ hearing.

v

Meéer

Vice-Chairman
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ﬂ*& It 20.3.97 We have heard Mr B.K.Sharma,learne

9 ﬁu"" e ‘ﬂ"/’ olls e ? counsel appearing on behalf of the Railway
W o«r\.\—vv\— [ , .

- ¥R " administration at some length. Mr Sharm

) 1»)7$ «/ﬂ‘/’ o \l\\b thereafter finds it difficult to proceed in vies
of lack of certain instructions. He prays for :

/D short adjournment ,ébwhich Mr G.Sarma has 1«

\0\/'7 ‘ | objection. _Acc'ordirllzgly, for the ends of justic:
we allow one week time for further hearing.

List on 31.3.1997 for hearing.

Member " Vice-Chairma
2/ 3} P9
31.3.97 At the request of Mr. B.K.Sharma,
. 9 _ _; ’7@_(‘"&/1 9‘7 \ .
/4 7 L~D learned Railway Counsel hearing is adjounred to

}%& 0 K 2 s7° A o 7.4.1997.
o List on 7.4.97 for hearing.

- Member : Vice-Chaifian™

trd
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7.4.97 Mr S. Sarma, on behalf of Mr B.K.
_S‘harma,'vv‘ho. is incharge of this case, prays for
adjournment on the ground_ that Mr B.K. Sharma
~is unable to attend court »for his personal reason.

" Mr G. Sarma, learned counsel for the applicant, has
'~vehemently opposed the prayer. It is informed
’that there are other counsel also. Mr B.K. Sharma
ié incharge of the case. Considering all these

Sl

we allow adjournment to 16.4.97.

, "Member Vice-Chairman
nkm -
R
16.4.97

Let ’the case be listed on 28.4.1997

for hearing.
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 15=7=97 We have heard Mre :K.Sharma. léari

Railway counsel at some length. There-
after Mr.Sharma submits that Jhe is-
unable to proceed with the hearing of |
the case as certain xecords will have
» Ato be produced, and he prays for time.
. Two weeks time allowed to which the
learned counsel for the applicant do
not have any objection.
List on 30-7=97 for hearing.
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Vice-Chairman |
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30.7.97 \ M. S.Sarma on behalf of Mr.

?

21.8

%o

97 Mr. G.Sarma, 1earned counsel for thef

--!”\ : !
BJK:Shaéma, learned Railway Counsel prays for a

short adjournment on the ground of personal
difficulty of Mr. B.K.Sharma. Accordingly the i
case is adjourned till 21.8.97.

Member V:§£¥2§;§;;;: :

i

|

‘_jappllcant 1s present. The learned Railway counsell
prays for some time to produce the records. i

. The case is adjourned till 8.9.9/ for'
hearing. On that day ali counsel shall remain!

I
present, or dise the case will be heard ex parte. ﬁ
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‘ -  C.a. _144/95\ e K ‘e
13e13%07 Arguments of %ﬁth-ﬁﬁé maun&ég%' s

3 are heard and concludeds Grder

! : | HMembior Vice=“haiman / .

. - | ’ s

o L

'8.1.98 ‘ Common order delivered in open
Court and kept in ©¢aaNe:142/96%c. Copy -
of the order shall be kept gnithisccase.

Application is allowed. No costs.
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O.A.Nos 142/96
1. Sri B.K.Daimary
—ven ,
U.0.1I & Orse

2. O.A. 143/96

U.O‘. I & Orse

3¢ Ouhe 144796

shri S.Goswami
UeOol & Or8oe

4. C.A. 145/96
‘#se Kapala Peka
vvgo ‘

UeOel & Orse

5+ O.A. 146/96
Shri P.J.Das
«Vg=
UeOel & Orse

6. O.A. 147/96

Shri P.K.5arkar
Ue0.I & Orse

7. O.A. 148/96
shri T.K.Das
wVge
U.0.I & Orse
8. C.A.N0.149/96
Shri S.Kumar
-Vg=
U.0.I & Ors.,
9. O.A. 150/96
'Shri M.Ghose
-Vs= '
UeOelI & Orse

GUWAHATI BENCH

fﬁate of order .. .Ihis th? 8th Day?of ,an
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.+ Réspondents

.o+ Applicant

..;i&aiﬁondents
..; App1icant
..; Respondent
..ffhpplicant‘
....Réspondenta
.;;-App;iéanc
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10, O.A. 151/96

Shri P.K.Kakati cee eee Applicant
| =Vg= ) i
UeO.I & Ors. eve ,....Respondenté.
11 0.Ae152/96 A .
Shri D.Choudhury oo ese Applicant
~Vs= |
UeOelI & Ors, : coe ;.. Respondents,
12. O.A. 153/96 ‘oo coe
Shri S.K.Rai oo ese Applicant
«Vg=
'UeOuI & Ors. e ees Respondents.

13. 0.A.155/96

Shri B.C.Bore XY eee Applicant.
UeOeI & Orse. coe ses Respondents.

14. O.A. 193/96 -
Shri Rupalk Chakraborty eco eee Applicant

=V g= -
UesOoI & Ors, coe coe Respondents.
15. O.ai 42/97
Smt. A.Devi cee eee Applicant
V= S
UeOuI &IOrso eoe eee Respondents

By Advocate Mr.G,Sarma for all the petitioners.,
By Advocate Mr.B.K.Sharma for all the respondents,

OQRDER.

GeLSANGLYINE, ADMINISTRATIVE MEMBER
———-——--L-—-—___.__-_____—&

The above 15(fifteen) Original Applications are
disposed of by this Common order as they involve the same

issue, facts and grounds.

contd/- .
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20 The Raillway Recruitméné Board, Guwahati issued?
the Employment Notice No.1/95 dated 26-4-1995 for the ;
. : i

purpose of appointment in various posts under the No:tﬁf

East Frontier Railway. In thfszOriginal applications;wgﬂ

. are concerned with CATEGORY No.7 $ STENOGRAPﬁER,z(Englﬁéh)

. in the scale of pay‘of . 1200-2040/- mentioned in the.

Employment Notice. Pursuant to the said Notice we have the

following results =

"Date of Written Test : 27-9-95 e
Date of Speed Test & 04-11-95 (for 80 We Pele)
Date of Speed Test t 05-11-95 (for 60 WeDeme)
Date of Viva Voce Test; 08=11=95 B
Date of panel o
approveds 09-11-95 Y

The selection Board held the viva voce test on it
8-11~95 for the recruitment of Jr.Stenographer (Eng)
under Employment Notice No.1/95 Cat No.7 in scale|
%. 1200-2040/- and has found 16(UR =10,5C=2,ST=2,|
OBC~2) candidates suitable for the said post and their
names are recommended to GM/P/N.F.Railway/Maligaon
in ORDER OF MERIT. o

AGAINST U.R.VACANCY 4

Name of Candidate

SN Roll No,

1. 810704 Anjali Devi |
2. 810786 Asis Chakraborty -
3. 810798 Mrityunjoy Ghosh i
4. 810018 Debasish Choudhury '
5. 810589 Rupak Chakraborty |
6o 810777 Pradip Kr.Sarkar o

Te -8107A1 Nirmali Das

8. 810767 Kamaka Deka . '
9, 810794 Pabitra Kr.Kakatdi
10. 810759 Satyanarayan Goswami

AGAINST S.C.VACANCY

1. 820123 T.Krishna Das
20 820246 Sanjoy Kr.Rai

AGAINST S.T.VACANCY

Bijay Ch.Baro
Binoy Kr.Daimarye.

1. 830077
2, 830108

AGAINST O.B.C. VAC

1. 840025 Santosh Kumar
2. 840052 Pankaj Jyoti Das.”

contd/-
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3. ~Further, the applicantsfinform us in their <

rejoinder that in response to the ﬁﬁ%&oyment Notice

vthe respondénta. The
panel was published on 9~11-1995. 'J“ao appointment of any
successful candidate was made by the'respondents. On the
other hand employment Notice No \ ) dated 20-5_?6 was

issued. On 10-6-1996 the applican iﬁﬁrayed to th% General

Manager, N.F. R;adlway) Maligaon t-o

ue appointm?nt letters

at the earliest. There was no re§ Conseguently, the

applicant submitted the 0r1§1nal3§5 ications sebking

i

direction on the respondents to‘a‘géint them (the applicants).| -

Notice for admission was issued éﬁm‘-8~1996. Thﬁreupon.

Respondent No.3, the Chairman Railway Board, Guwahati

among others quashing and settingéﬁéide of the gforesaid

. ;. |
NO.RRB/G/41/90 dated 5-9-1996. In'the meantime in the
absence of show cause from the ggiﬁondenta theiOriginal

Application was admitted on 9-9-98;‘

4 The respondents justify the cancellation of the

Panel as fcllows -

*....sit has already been stated that the
selection in question pursuant totwhich the
applicant has staked his claim for appointment
has already been cancelled in view of the
various irregularities found in the selection
of Junior Stenographer in scale & 1200-2040/-
against Employment Notice No.1/95 dated _
26-4-95 conducted by the Railway Recruitment
Board, Guwahati, which has necessiated cance=-
llation of the entire selection are as
follovs:~

Cmt s ¢ 1ok R

i e

u;h;y‘ LIPFPY

1 gontd/- e
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(b)

(c)

(a)

(e)

(a)

- required qualification was mentioned only
‘a8 Matriculate without indicating anything
.about the qualification of diploma in
_‘also did not stipulate production of Diploma
“certificate. As a result, many of the candidates
‘414 not submit the same although they were

.and had diploma certificate, However, the

ment of candidates securing less marks and

‘the knowledge and quality of the candidates

. Y

In the advertisement of JreStenographer,
shorthand and type-writting. The advertisement

qualified both in shorthand and type-writing

Railway Recruitment Board, Guwahati, rejected
the candidature of many eligible candidates
on the ground of non-submission of diploma
certificate, thereby deserving eligible can=-
didates were deprived of consideration for
selection.

Sample test checks revealed mistakes in
totalling in the written paper and in compu-
tation of marks which has resulted in empanel—

exclusion of candidated securing more marks.

In the recrivtment process, it has been
found that all the three stages of testing,

have been handled by a single individual
(Member Secretary, Railway Recruitment Board)
instead of getting the works done by different
qualified persoens as under :=

(1) Setting of question paper for written
test,

(1i) Selection of digtation passage.‘

(1141) Preparation final marksheet 1nclu-
ding marks for vivae=voce test only
done by MS/RRB himself without any
signature from other two members,
This has raised doubts of malara-
ctice by MS/RRB.

As per Board's exgant instruction 15% of
marks for written test and viva-~voce together
is required to be fixed for viva-voce. But

in the subject selection, RRB/Guwahati had
adopted 15% of the sum total of marks for
written test (200 marks) shorthand test

(300 marks) as well as viva-voce marks

(90 marks). The marks of shorthand test(360)
was therefore irregularly included in compu-
ting the marks for viva-voce test. This has
allowed the selection authority undue flexi-
bility in the final allocation of marks of

a candidate though he might have secured less
marks in written test.

In a number of cases it has been noted
that marks once allotted in the shorthand -
transcription sheets have been over~wr1tten/
defeced and new marks allotted, obtensibly
to favour the @andidates of evaluator's,
choice.

: P
It has been noted in some cases, that though
the shorthand dictation scripts do not con-
tain certain materials of dictated passage,
the type transcription sheets contain the
material of the dictated passage and in' a RRk -

better way, This indicates adoption of mal-
practice in conducting the shorthand test.




(@)  on a visual checking, :
that in certain ana_\i

tion are only illus lve and not exhaus-
tive. In any case, ,‘th the abbve hrregu—
larities detected in'the selection, the
respondents were left with no ethek option
than to cancell the: ientire selection. By
doing so, no lrregularlty has been commi-
tted by the respondenta - rather the same
has been done in the:larger pnblﬁc[interest
which has also brought“confidence among
the public. The irregularitlee werc detec~-
ted upon an enquiry conduct ed by the _

- Vigilance Deptt, of the Railway and in
consideration of such enquiry, the| selec-
tion is question hatheen cancelled and
the applicant should" net make any grievance
against the same,” -

5. In support of the actlon‘ofithé‘gespondenté»{ur.B.K.
Sharma, their leamned counsel, had aubﬁiéted that thé
\'1rregu1arities are tﬂw>folds. namely, Before the aétual test
took place, 600 applicants had been arbltrarily excluded
from the competition by the office of the Railway Reérult-
ment Board on untenable grounds, and during the entlre

course of the actual test irregularities ‘which vialated the

selection as a whole had taken Place, Under these clrcumstan- ;

ces, according to him, the action of the respondentslin

cancelling the panel in public interest cannot be faulted
and it should be sustained. |

6. - The applicants have assailed the'action of the

respondents in cancelling the select Panel above tﬁrming

|

it as illegal, arbitrary, despotic, void and not mdintainable
in the eye of law. Mr G, »Sarma, learned counsel for the

|
applicants}pointed ocut that the empioyment panel was $ance-

nNot even a single instance ©f malpractice or unfair méans
Cr irregularities committed by any of the applicants dr

| .
comt;Q/-
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attributed or attributable to any of them has been Cited-be 

the respondents in support of their actioh;»querring to :

e e

the case of Progoty Sypply and Co-operative Society Ltd;

reported in (1995) 3 GLR 327 in which 1t has been held to |

the effect that every State action must be fair and informe?

pf reasons and administrative action must nct only be

reasonable but free frcm bias and malafidg] Mr Sarma submitted

that the respondents had on the contrary acted otherwise in

g

respect of the cancellation cf the select pénel. The exPréS§ed

,'

ground for investigation was becanse of some alleged malprac-
tices but in the end the panel was cancelled on a contradlc-
tory ground of irregularities. According to him, in the

face of all these , there is no ;scape from tbe~cohc1usioh
that the respondents had with bias and malafide against the iy
appllcants. arbitrarlly cancelled the panel. Further, the j
respondents without' glving an opportunity of being heard to |
the applicants before such cancellation had arbitrarily |
cancelled the panel. According to him, such actibn is not'

i
sustainable in law and in this regard he placed reliance ongi

the case of Pradip Kumar Das and others reported in (1985) Zxﬂub

GLR 459 which was upheld in the order dated B.5.1986 in.

SLP (Civil) No.66 of 1986 by the Hon'ble Supreme Court. Mr

sarma further referred to the order dated 14.6.1996 of this |
Tribuhal in O.A.No.9 of 1993 in which after referring to |
the aforesaid P.K.Das & others case and also to.D.V.Ramana
and 6thers, 1986(4) SLR 50, the action of the reépbndents:
to withhold appcintment of successful candidates without
giving them opportunity cf being heard was set aside and

quashed.

7. In the light of the above, we are now to consider

whether the acticn of the respondents in cancelling the

contd/-
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selectvlist of Junior Stenographer (English) mentioned
above is sustainable in law. It has not been shown by the
respondents that the alleged malpractices or irregularities
referred to above were committed or attributed or attribu-
<tab1e to any of the present applicants. On the other hand.
1t is seen from their submission that it is the respondents
fthemseives who had committed the alleged malprectices or
irregularities. The applicants have had to suffer because';?z
aITeged .acts of omission and/or commission of the respon-
dents. According to the respondents they had in the facts
,end the circumstances of the case cancelled the select
panel in larger public: interest and in erder to bring public
ccnfi&ence in the administration of the North East Frontier
Railway. These are indeed lofty ideals. But we are in these
C.As concerned with the quest;on whether on their way
towards these goals the respondents had not‘trempled under
foot the rights of the applicants. There is nc dispute of
the fact that the select Panel was cancelled by the respon-
dents without affcrding any Qpportunity of being heard to
the applicants before the caﬂcellation was made. In the
" case of Pradip Kumar Das and'others‘(supra) 357 out of the
790 successful candidates whc had been empanelled were
eéreened,out by the North East Frontier Railway on the
groﬁnd that scme malpractiees were allegedly committed by
some of them. Nc‘opbortunity cf being heard was given to
them by the respondents before such action was taken. The
Hon 'ble Supreme Court had held : |
| ®It was necessary according to the'rﬁles
of fairplay and natural justice that
these candidates who were included in
the original select panel of 790 candi-
dates published by the Commission had
acquired a right tc get emplcyment and

therefore they were entitled to be
heard before any prejudicial action was

contd/-
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taken. The judgment of the High Court
quashing the impugned order on the
ground ‘that it wds vitiated for non-
compliance with the rules of natural
justice can hardly be assailed.® ....

Thus, according to this Judgment, the selected candidaﬁeé

have acquired two rights, namely, the rightto get GmP1§Y€

) . SIS
. § " P 5 “‘ :- IS
OO TR S APOPIE " WIEIY bl .0 o T Nt SO Wl S WE LN e

ment and the right of being heard before any actionxprejﬁsj

dicial to them is taken. The learned Railway Counsel had

not cited any other case law to contradict this pbsition.
The present applicants are successful candidates who had’
been empanelled for appointment to the posts. They had %

acquired both the aforesaid rights. The aforesaid judgméﬁﬁ'
of the Hon'ble Supreme Court was rendered against the L‘i
very same N.F,Railway yet the authorities of the Railwa§ 1;' ; é

had chosen to ignore the law laid down therein. We havelnd .

hesitation to hold that when the respondents had cancelled‘ 

the Select Panel without affording an opportunity of being?
heard to the applicants before the cancellation was made.4'

they had violated both the rights of the applicants. ; f -

it I

8B Mr.B.K.Sharma had submitted that the fact that tﬁe ;

applicants were selected and empanelled does not bind th?g E R .
Railway authorities to appoint the applicants to the postsg

In fact, according to him it was clearly stipulated in the |

'Employment Notice itself that the selection of the canaidaﬁes_f
i ;}v

by the Raillway Recruitment Board does not confer any righg:
on the‘canaidates. On the other hand, according to law the}l
Railway authorities have the right to refuse appointment. 1
Further he had referred to para 113 of the Indian Railwai !

Establishment Manual Volume I (Revised Edition 1989) in é

support of his contention that selected candidates can be
refused appointments. We are aware that there are law. and;

4( rules in this regard. The para 113 aforesaid reads thus :i:f
/

contd.. R
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"Selection of a candidate by a Board or a
Rajlway administration is, however, no
guarantee of employment on the railway

which is subject to his qualifying in the
prescribed medical examination and to his

being otherwise suitable for service under
Goevernment o™

Perusal of this rule/para shows that there must exist a
fault or deficiency on the part of a selected candidate in
order to deny him an appointment to a post under the
railway for which he was selected. In this particular case
however the applicants were denied appointments for no
fault of theirs. They had subjected themselves to the rigours
of the examination and tests COnductea by the respondents
giving out the best they could with the sole expectation
to come out successful within the standards set by the
respondents. No blame has been apportioned to them. They
had not alsb been allowed to reach the stage stipulated

in the para/rule mentioned above in order tc ascertain
whether they are suitable for appointment to the posts.

It may also be mentioned hére that the learned Railway
counsei had sought time to produce certain records to enable
him to make submission. He was allowed time. But though he
had procduced some administrative reccrds before us he was
unable tc produce any answer script for the w;itten test
as well as the speed test including the passages for the
speed test. The contentions of the réspondents agaihst the
applicants with regard to the-answer scripts or marking

thereon are therefore not substantiated before use.

9. We are in a society which upholds the supremacy of
the rule of law. Therefore, an administrative action which
is done without observing due process of law or the relevant
law or rules prescribed is liable to be quashed. In the
light of our discussion and findings above, we are of the

view that the respondents had arbitrarily and illegally

contdee



respondents in cancelling the panel is not sustainable in

law. Consequently, the order No.RRB/G/41/90 dated 5-9-96

Railway Board letters No.96/E(RRB)/25/12 dateé
and No.96/E(RRB)/25/13 dated 21.8.1996 mentioned therein

insofar as they relate to category No.7 Stenographer(English)

R
s»"

of the Employment Notice No.l/95 dated 26.4. 1995 are liable
 to be set aside and quashed. Accordingly, theztére hereby
set Aside and quashed. Further, we direct thegggépOndents
to complete the process of recruitment to the pgsts of
Stenographer (English) afcresaid in accordanc;jﬁlth law and
rules within three months from the ?ate of their receipt

of this order.

10. All the .above Original Applications are allowed

in the lines indicated above. No order as to‘é sts.

Sd/~ VICE CHAIRMAN
Sd/= MEMBER (ADMN)

T P VU e O S
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IN THE CENTRAL "ISTRATIVE TRIBUNAL 7‘%

GUVAHATI BENCH

‘Coﬁsbiidated Application as per order d4td.l8.2.97 in

MisesPetitionNes284/987
0.A.No.144/96

Shri Satyanarayan Goswami ...Applicant

-Versus-
{
Union of India & Ors. ...Bespondents.

An Applicption under Section 19 of the Administrative
Tribungl 's Act,1985

INDEX
S1,No, Degcription of enclosures Page No,
1. Application ' 1l to 9
2. Verification i0
3. . Annexure A.l h
4, . Amnexure A.I,1 ' n
Ge Annexure A.IIL ¥
7. Anmexure ALJIV NS
8. dAnnexure A.V }L
o. Annexure A.VI
10. Annexure A.VII . 1
11, Annexure AJVIII '-(ég‘

For use in Tribunel's office :-

Date of filing

Registration No. ‘

© Signagture

Registrar.
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< 1. PARTICULARS OF THE APPLICANT :

. Shri Satyansrayan Goswami, _
' ‘ son of Shri Nitysnanda Goswami,
Station Colony,
Cuwahati 1.

2.  PARTICULARS OF THE RESPONDENTS :

L

1. Union of India represented by
‘ ‘ the Secretary to the Govi. of Indla,
- Ministry of Rallways,
"New Delhi, .

2. The General Nanager(P),
~ N.,F.Railway, Mzligaon,
’ : GllWahatl- 11 .

3. The Chairmgn,
Railway Recrultment Board,
Guwahati-1.

4, Member Secretary, -
Railwsy Recruitment Board
Guwghati-l.

3. PARTICULARS OF THE‘ORDERS AGAINST WHICH THIS
APPLICATION IS MADE 3

i. This application is hade for implementation
oflreéommendation of the selected candidates for appoint-
ment as Stenographer(English) at the scale of pay

B+ 120042040 vide Employment Notice No.1/95 - Category.?
(Annexure A-T1T).,

ii. Restraining the respondents from completing
the process of employment notice No.1/96 Categdfy 1
(Annexure A-VIII). -

144, Notification dated 05.9.96 under
No.RRB/Gy41/9o issued by shri B.Kalita, Chairman,Railway
Recruitment Board,Guwahati cancelling the recruitment
panels'of.Stenographer(Enélish) in scale £.1200-2040

underee s

Solljormotmagpon Spritor



2
under category N@.? of Employment Notice Nc.1/95
dated 26.4;95 and Craft Teascher(Bengali Medium) in scale
%.1400-éGOO under category No.6 of Emplo&meﬁt Notice .
No.3/94 dated 19.12.94 (Amexure R.I of the written state-

ment) .

4,  JURISDICTION :
| . The applicant declare ﬁhat the subject
matter against which he want redressal is within the

jurisdiction of the Tribungl.

5.  LIMITATION :

The applicant further declare that the
application is within the limitation preScribed under

section 21 of the Administrative Tribunsl Act, 1985.

6. FACTS OF THE CAGE : - ,
6.1 ‘That the applicant is a citizen of India
and as such he is entitled to all the rights and privileges

guaranteed undet the Consititution of India.

6.2, ' That the applicant has passed the
matriculgtion examingtion in the year 1988 and Higher
Secondery Examination.in 1921 and has als§ obtained diploma
in typing and stenography. The testimonials are enclosed

in this application~and‘mark¢d as Ammexure A-I,A-I.1 and
A-II. | | o

6.3 ‘ That the respondent No.4 mgde an zdvertise-
ment for tésting candidates for stenographer in the scale
-of ,1200-2040 through Amnexure A-III and it was already

Written-.oooo

E?adt;an«fv;OV7/wvvi <%¢‘~°°V”°“’



advertisement made by the reépondents on 26 4‘96, as

3

written iﬁ the aavertisement No.1/95 under clause 12

of general inétruetions that the post of stenographer

mey be incregsed or decreased.

6.4 Thyt the applicent in response to the

'appeared in The Assam Trlbune ‘had applied for the post

of stenographer— The said advertlsement runs as '

Employment Notice No.1/95 Category 7.
A copy of the said advertlsement is.

annexed herewith and marked as AnnexureAFIII

G 5 : That the appllcant made applicatlon for

app01ntment as stenographer at the scale of Pay 1200-2040

'glving ell particulars such as academlc qualification,

age proof certifiéhte,'Diploma certificgte in typing

and stenography etc.

606 : _ -That the respondents being sgtisfied
with the requirements of the candidature for the post of .
stenographer as noted gbove. called for wrltten gbade test
flxing the date as 27. 8.95

A copy of the call letter is>anhexed

herewith and marked as Annexure A-IV.

6.7 : That as per the call letter the applicant

appeared in the written test, did execellent in the

examination and became successful in the test and

éeebrdiqgly thereaffer the applicant was called for speed
test both in typing and stenography and this was held

on 4/5.11.95,
Acopy.......

Colipramagpn Gromo
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4 .
A copy of the call letter'is annexed
herewith and marked as Anmexure A-V, .
6.8 ‘That in the speed test the humble appllcant

did excellent and accordlngly he was declared successful -
and theregfter the’ appllcant was caglled for a viva-voce
test gnd in this test held on 8.11.95 he also became
successful and was selected by the resﬁondent'No.B and
recommended the name of the applicant to Responuent No.2
for app01ntment In view of increase in vacancy, -the
' -Respondent rightly ‘and validly recommended the applicant tg
.néme alonéwith 15 others for éppointment.
A copy .of the‘said.recommendation
containing the name of the aPPlicent

alongwith others ig annexed.herewith and

marked as Amnexure A-VI,

) . ’

»

6.9 That the written test,speed test and
viva~voce test were conducted by the Rallway Rec*ultment
Board headed by the Chairman, which is an autonomous body
~like any other Railway Recruitment Board.in the country.
Moreover, one responsible officer was deputed to the

selectlon bodrd on behalf of the Respondent No.l and 2,

6.10 That the applicant begs to state that as
per advertlsement dated 26.4.95, once.the candidate is
selected after going through all the stages/te s viz.
Written Test, Speed Test and Viva—voce test and when the
name of the applicant was recommended for appointment as
stenographer, the respondent No.z is duty boune to gppoint
the gpplicant in the existing Vacanc& of the stenographer,

Contd0.00000
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G.Ii That the appiiCant begs to state that
though fingl list of 16 candidates including the name of
thé applicant i.e. Arnexure A,Vi was recommended on
9.11.95 to the Respondent No.2 for appointment, the
Respondent No,2 did take no action on it end the spplicant
was, at a loss of hsving not received the gppointment |
letter. Even the resentment/inéctioﬁ;of the Respondent
No.2 was echoed and re-echoed in the mews paper. Copy

enclosed.

6.12 " Thet the applicant made representatlon
ta the Resnondent No.2 dated '10.6.96 requesting him to
make appolntment of the gpplicant.

A copy of the representation is gnnexed

herewith and ﬁarked as Annexure A-VIIZ

6.13 ’ .That while the appllcant was anxiously

waiting for the app01ntment letter he wags surprised to

- see_they advertisement Notice No.l/96 dated 20.5.96 where

the respondents wanted to test 8 candidates. This adver-
tisement sppeared in local news papers including notice
board and runs as ‘category No 1. Havlng seen the
advertlsement the anxiety of the eppllcant was multlplied
and again he approaghed the respondents and no response
at all was there from the respondents. The applicant
believes that some foul play may take plgsce in view of
the advertisement No.1/96 dated 20.5.96.

: A copy of the aévertisément notice No.1l/96

is annexed herewith and mgrked as '

Annexure A-VIII.

In this connection, the spplicant beg to state that
' alongwith.seoe

wSChAj;hvuw&OtAp0vm 5;4“*J‘””°"



7. GROUNDS

,. 6, o
alongvith Aim there are 15'other;eapdidates4slso’duly
reeommended for appoihﬁment to the.post,of siepqgfaphers
and while none of the recgmmenqéd candidatés.is_appointed%

publicetiop ef'aﬁother edvertisement is creagting

'»suspicioh. In Lhis‘connection, the applican# further |

}beg to stétesthat there was another,Employment Notice

No0.2/95 Capegofylliwhere‘ZI candidates were recommended
fbr appoihﬁmeht of*officé elerk ip the SEaie of pay
$,950-1500 and 1l $he of them were appointed though
they were pgppeared in the tests subsequent to the

applicant.

6.14. That the applicant beg to state that the
'selectlon of the applicant is Valld only upto one year '

| as per existlng rule ‘of the respondents.

“ : ) ool o
6.15 The applicant beg to state that the -
respondents by the notificstion dated 0s. 9.96 under ref
No.BRB/G/41/9O issued. by Shri B.Kallta,Chalrman,_Rallway

Recruitment Board,Guwahsti has cancelled the recruitment

psnels ofistenpgrapher(English) in scale of 8,1200-2040

under category No.7 of Employment Notice No.1/95 dated
26.4.95 and Craft Teacher(Bengsli Medium) in scale

#5,1400-2600 under category No.6 of Employment Notice

No.3/94 dated 19.12.94, action of which hes resulted

~mis-carriage of justice and multiplication of illegalities.

7.1 * For that in view of the selection as per

Annexure A-VI, the applicant was sure that he would be

appointed soop under the respondents and as sqeh he did .

not mgke any attempt for appointment in any other depsrtment.,
' l COntd.o...o

%mw anhad
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7;2 ' For that in justice will be done to him
if immediate sppointment is not made. Moreover,slongwith
the applicant, thefwhole'family‘will suffer very gdversely.

-

763 | h 'For'that the father of the gpplicsnt who hag

got a very good and recordable serv1ce w111 retire from
the service of the rallweys and there will be no earnlng ,

member tlo look sfter the family. T

7.4 ~ For that the advertisement No.1/96 gs

_referred in Annexure A-VIII is 1ll-ccnceived,confusing,

conflicting, contradictory, inharmoneous and acting upon

Cit will be 111ega1 and uncalled for and the . applicant
firmly believes thap thls Hon'ble Trlbunal will dlrect

the respondents No.2 to implement the recommendatlon of
Respondent No.3 & 4(Annexure AQVI) and in the event - of

non-issulng such dlrectlon, the applicant wikd bé deprlved

o of the right of appointment canferred upon him after ‘

'the selection,

7.5 For that the cencellation of réeruitment

Vpanels is 1illegal, arbitrary, despotic, void and- not

maintainable in the eye of law, -

- 8. ' BELIEFS SOUGHT FOR

~In view of the fécts and Circumstances of

the case the appllcant Pprays for the following rellefs ‘-

i, - That the applicant mgy be appointed with
immédiate effect with a direction to.give the senlority‘
from.the date of recommendgtion for appoipﬁmént i.e,

dated 9.11,95. o
contd seocee
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ii, That,the‘:espdndeﬁts-may be directeq not

to implement the advertisement No.1l/96(Annexure A-VIII)

£111 the applicant is appointed.

ii.a To set sdi sside and quash the cancella-
tion ofvzecruitment panels issued by the Chairman,Railway
Recruitment'Boafd,Guu@hati'under reference No.BRB/G/él/QO
dated 05.9.96(Annexure R.I of the Written Stateméﬁt).

)

iii. Any other rellef/reliefs as this Hon‘ble :

’Tribunal considers fit and proper.

9. INTERIM RELIEF PRAYED FOR :

i. That during pendency of the disposal

.of the appllcation, direction may be dssued to the

Respondents to gppoint the applicant w1th 1mmedlate effect.

ii. . That the respondents may be directed not
to appéint stenographer against advertisement Nog1/96 till

the gpplicant is appointed.

10, WHETHER ANY OTHER APPLICATION PETITION FILED
BEFORE ANY OTHER COURT/TRIB AL ¢

The applicant beg to state that he has not

filed any other case application before any Court/

Tribunal. ’

1l. REMIDIES EXHAUSIED :

The applicent beg to state that he has

exhgusted all the'remedies end there is no other gl ter-

ngtive but to approach this Hon'ble Tribunal for justice.

Contd‘;....
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12.

13,

14,

%Q\

PARTICULARS OF THE POSTAL ORDER ,

Postal Order YNo,
.Dgte : E
Issued by :
Payable at :

An Index with particulars of enclosures is

enclosed.

PARTICHLARS OF DOCUMENTS :

As ‘per Index.

o4
-

VERIFICATION 4euso...

| sdﬁaw %”"“’% :
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VERIFICATION

I, shri Sgtyanarasyan Gbswami,-sdn'of
Shri Nityangnda Goswami, Station Colony,Guwahaui |

aged sbout 24 years, caste Brahmln, rellgion Hlndu

" do hereby ‘solemnly affirm and verify that the state-

ments madé in paragraph 1 to 6 and 8't6 14 are true
1o myfknowledge and those maée'in paragraph 7 of the
O.A. are true to my 1égal‘advice end I have not

-

~ suppressed any mamerial'facts,,

: AND 1 sign this Verificastion on this ﬁquLday

of [-¢,¢ ,1997 at Guwabati.

g  f@ram . .;wémf.
pronop G
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: g CERTIFIED that Sri Satyanarayan Goswazi, g ::
g has completed the DIPLOMA COURSE in the following subjects Q |
g at this mstitution and passed our ExaminaEion held in the month of July, g t
o 1994, ¢ . 5 f
: o YREWRITING (ENGLISH) o |
- ’ g \/S/HEORTHAND {ENGLISH) o a
| . 0 i
g R He | She has attained aspeed of 4O{ Forty) and_80{Eighty) words g ‘
O/ per minute in Typewriting and Shorthand respectively. . ) o
<g He / She has acquired the knowledge of using and taking care of the Typewriter. a i
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\ (T:—)‘ll(.-‘;',cs of Bducation of

NCERT. (iii) Competence to teach -
through Assamese Medium, AGE 2 20 to 40 years.

RAILWAY NOTICE

-

\RAILWAY RECRUITMENT BOARD :
p i

GTh % '
Segst A 8A B .
e Station, Road, Guwahati -781001

GUWAHATI,
R R B GUWAHA

¥ Date: 26:4.95
NO.1/95 R

DATE OF PUBLICATION : 03,595
S CLOSING DATE 1946795 =~

Applications are invited in preseribed application form
oliiinable from the. important Railway ISlulionx or in a
proformacenclosed herewith (Lo be neatly typed) i{\ astandard
size thick-paper, only one side) for the following temporary
posts likely to be permanent un-lhe‘Norlh(_’ast..l"rgnlicr '
Railway. Applications ¢omplete in all respects atong with |
reguired enclosures should be sent to the Assistant Secretary,
Railway Recruitment Board, Station Road Guwahati-781001,
“Assam under certificate of posting so as to reach the Roard's ,
office on or before 17.30 hrs. of 9/6/95, The applications can
also be dropped in the “Application Box' kept in the RRB
Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO.
AND CATEGORY_NQ. AGAINST WHICH_THE CANDIDATE
APPLIESMUST CLEARLY BE WRITTEN ON THE TOP OF THE
COVER ENVELQPES POSITIVELY, . ~ ; ; .
DEPARTMENT : MANAGING ‘P BRANCH: | '

CATEGORY NO. | ;
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali .
Medium Railway School. Temporary but likely to be made
permanent. No, OF POST : 1 (UR). QUALIFICATION : iInd
class Master's Degree in' Botany. (ii) University Degree/

. Diploma in Education/ Teaching or Integrated two years post
graduate course of Regiondl Colleges of Education of NCERT. |
(i) Competence to teach through English and Bengali

Medium. AGE : 20 to 40 years, o . .

FEMPLOYMENT, NOTICE

CATEGORY NO. 2 : ASSTT. TEACHER,  GRADE.1 -
(PHYSICS) in scale Rs. 1640-2000/- for English/ Bengali
* Medium Railway Higher Secondary School. Temporary but
likely to be made permanent’ NO OF POST :' 1 (UR).”
QUALIFICATION : (i) I1 Class Master's Degree in Physics. (i) *
University Degree/ Diploma in Education,’ Teaching, or

Cliniegraied {wo vears oast Graduate course of Regional
Culieges of Education of NCERT, (1ii) Competence to teach
through English and Bengali Medium. AGE : 20 to 40 Years.

CATEGORY NO. 3 : ASSTT. TEACHER GRADE-1I
(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium
Railway School, Temporary but likely to be made permanent.
NO OF POST : 1 (UR). QUALIFICATION : (i) find class

+ Bachelors Degree with one of the following group of subject.
45" marks can be considercd equivalent to IInd Class where
there is no demarcation of class in Bachelor's Degree. (i)
Physics, Chemistry and one subject out of Maths./ Botany/
Zoology. Or (ii) Botany, Zoology and one subject nut of
Physicss  Chemistry. {2) University Degree/ Diploma in

“Education/ Teaching or 4 years integrated Degree course in
Regionat Colleges of Education of NCERT (3) Competence to -
teach through Assamese Medium. AGE : 20 to 40 years.

) CATEGORY NO. 4 ASSTT. TEACHER, GRADE
(COMMERCE WITH SPECIAL PAPER BROOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
Medium Railway Higher Secondary School. Temporary but
likelv to be made permanent. NO. OF POST : 1 (ST).
QUALIFICATION : Hind Class Master's Degree in commerce
with special paper Book-Keeping and_ Accountancy. (ii)

.

: ASSTT.,TEACHER GRADE - |.

’

|

et SN, Dt Doloma oo Edugation. Sy o -

SATEGORY NO, & ASSTT. TEACHER GRADE-
(COMMERCE WITH SPECIAL PAPER BANKING) in scale
Rs. 1640 2000/ for Assatmese Medium  Railway Higher
Secondary School. Temporary but likely to be made

N . opermanent. NO OF POST @ 1 (SC). QUALIFICATION :‘(i)llnd

Chass Master's Degree jn Commerce with special paper
Banking. (i) University Degree/ Diploma in Education/
Teaching, or Integrated two years Post, Graduate course of
Regional Colleges of Edueation of NCERT. (iii) Competence to
teach through Assamese Medium. AGE : 20 to 40 years,
CATEGORY NO.6: DEMONSTRATOR (PURE SCIENCE)in
scale Rs. 1400-2600/- for English/Bengali Medium Railway
Sehool. Temporary but likely to be made permanent, NO OF
POST : 2 (HIR,'l-SC).{QUAL[FlCATION : (i) 1Ind Class
Bachelors Degree with Physics, Chemistry and one subject out
of Botany/ Zoology. 45% marks can be considered equivalent -
to 1ind Class where there is no demarcation of class jn
| Bachelor's \Degree. (i) University Degree/.” Diploma in
‘Edueation/ Teaching or 4 years integrated Degree course in
regional colleges of Education of NCERT. (iii) Competence to
(cach thiough English and Bengali Medium. AGE : 20 to 40
years. ! LN o

ME -‘Z‘/ul;‘,gom"NO. STENOGRAPHERY(ENGLISH) iy seald
Rs31200:2040/4. NO OF POST : 10 (UR-5, SC-2, ST-2, OBC-1);
UALIFICATION: Matriculate. SPEED : 80 W.P.M. & 40 W.P.M.

in Shorthand and type-writing respectively. Knowledge of
Hindi Stenography is an ndditional Qualification and will be
given preference. AGE ¢ 18 to 80 years, “ 1 ttiye vy &0 o

CATEGORY NO. 8:STAFF NURSE in scale Rs. 1400-2600/-. * '
NO. OF POST: 14'(UR-8, ST-2,0BC-4). QUALIFICATION : The.’
candidates must have passed Matriculation or its equivalent
rexamination and possess a certificate as Registered Nurseand -
Midwife having passed the three years course in General”
“Nursing and six months course in Midwifery from a School of .
Nursing or other Institution recognised by the Indian Nursing . -
Council or BSc! Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each -
candidate under the sanction of competent authority. On

"} sclection, their names must be borne in the Indian State "'

Medical Regiater. They must be able to speak In English, Hindi,
Assamese or Bengali. AGE : Between 20 to 35 years with 5 °
years relaxation for SC/ST candidates. Both Male/ Fernale
candidates can apply.“ *7*- % - U PRI S
NB: - e P ’ A
(13 A Generoi Reinxatlon tn upper age limits for all
communities/ categories ofcandidates have been givenby?2 |
years besides the age relaxation given in para-2. This
relaxation ls applicable for2 years with effect from 15.7.94, -

. (i) The Candidates must have acquired the essentlal

qualifications as Iald down at the time of submission of
application. Candidates who have yct to appear at the
examination and whose results are withheld or not declared
are not cligible to apply. * it} RS
L. GENERALINSTRUCTION. ' *% *.Trhs
1.1 ABBREVIATION USED : SC - Schedule, Caste, ST -,

' Schieduled Tribe, UR, . JUn-Reserved, 0BC " Other
Backward Class, 1.P.0.%. Indlan Posta! Order, EXSM |
-Ex-Serviceman, PH-Physically handicapped. . .
Lhe number of vienncles shown may be Increased or ,
decreased. il '

" SC/ST/0BC candidates can apply against UR posts but
they. will- have to compete with "UR'candidates.
SC/STOBC candidatey need upply strictly ngainst
their respective vacancles onty, ™
AGE LIMIT_: . 4 \

The age will be reckoned as on 1.5.95. The upper age
limit is relaxable as under ;. '

! Yas

AS 14
N R

DEPARTMENT : MEDICAL: *F ¢ * -~ 3's b’ hause o
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ST E o 8'
You will not be -—-/07L59 Ruiicatsae S
aduitted for the Spebd Test & "VivgaVoce ‘Test "withod

ut this Cai, Letter/uMuit Carg, This Call letter/ . ||

HAdnit Carg -lowever does hot itgelt give any entit=
lement for selection , oL to

WECRUITMENT SELECTION FOR THE pogT OF JR, smNmej'

"l

SOLLE By 12010-2040/~  CATEGORY NO, 73UNLBER EMRLO '
1/95 o8 1mR roRwHEsST FRONTIER RAILWAY o

14 With reference to JouUr application.fo
above, in responéé’_,fdfﬁhQ',"En'ql'thliﬁ';N.é' ice, Axe,
hereby adviced to attend the office of Chiey Personneljtq.iiiﬁ,‘ir: N
1;,_ '.txygg;/,my,{ Yeligaon,Guwahati=~11 on 4,11,95 at 9430 hrgs forSyged,
est, ' ' ) e

B il Mhe Viva=Vood Pedtio g the: suceédstillitandieates o1 Speed,
Test will pe beld'on 8,11,95 at Railway R_ecmitment:Bbard,.Guwahatiu
Station Roac-Guwahatieq, NO SER T8

S SEAIATE C/LL, LETTER FOR 'ATQVMWVOCF” L
JI%'M;?Q‘ The Canaicates shall hrve thelr resuit on the Notioe .
Toard of thix offlce bn @ 6,41.95 ena; those. candddates. who, wilf |
qualify i ithe ‘speed test 01V80 wordg per minuteishoyld,

1should apear for |
the VivaeVocuy Test ©on.8,11,95, Therefore, .your.presence may, b '

SACRA T LAY Ol
requlred for more ghen: tqun 4ays .a0d. you ighould Gomé, 34 ,pFep qred '

9 %
v oYdy lsroule bl iyour ‘akl ‘o'rd gindl foax‘tiiic‘a:\}d‘s‘u’énd-d'i"aﬂf-'
sheets ~al0n-g'Wi'th?-fréspébti\‘e ‘dipYoma i¢e rti'ﬁc‘atés'(*i, ey Shorthend. :
& Type) o it ‘day-9f «Vive=Voce Test, The SU/ ST candicates also tmgt-
Brpduee. Welx) Caste/Trite, certifigate at. the;time.0% Viva-Vore tests:
doioat i'vR&c,ili’é‘:i\3:i-atfo'r'-’/pmé:tpon'm ent ‘ot the Tato.of .§peec ctest and:Viva
Vdce testlwdl Vaiot.be cofisldered.and.no.abgenteo test will be held.
Jw Youigy ﬁ"'a"allq.oa%di,rec,tod: 760 -bring ‘the Q;ri."ginalb,;Call letter:for "
1'._he_'-.written;,‘:,t»;8t -held oni127,8,95 ¢ it ikt - ¢ L2 R T AT
6.!!'.".,‘ i d .

SN TR S S A R VI S S N T .

% g L Mdbproaching Chaifgan/RRn wand or his Scerctariat: cire¢tly- or
{riﬂ'i!reétl‘y"‘by"-é]}gandfdéte"dr"‘an’y’ bcay ‘o "his helald reqiesting-indue -
Softslderation for the recruitument will rencer : cr.udicate iiable
or digq%ki-‘f._icgtign:... G & ey sial :

-

>
A

)

D AL RTINS S R R AR
ENL A T e o, o gt ' AT N SO P PN R1 WOTL T S
' u‘,,“:-{;,.Tl!lLe,.c(’,):l,d dates déan’give .inﬁerview._ eilther AN sngaish or }iiﬂdf.
I i R ALY :~..lv.;..¢ A ,‘.‘ i '\\:n .".._. vt Ny wedmeag o CEA RS ‘n( A
831 L FOR SC '8:1' CANDID4TRS ONLY :i ‘

TOhRAD YOU. 4

o ARSI
co Ll RTLILAD 50, s vicly FABE ™
- BY RAILWAY TN SECON CLuSS: FROM | . : JR%

($257T0 GUAdiaTE

- I

(&TN.)‘-&AND.JB,A{Y Dis Rassids availeble-upto 15er

CEEPE Y

“t NeBatel1)¥:u are ‘advised:to. -increasc.the.spood ~2 -2 rtiend -ang
¥l tgpdngelto Come-out .successiul Anitie ensuriae, G Wer.ls -
v / } Speed: test to-bé.held on 4911495, (Z)iov ire :‘~:!.3(; ch‘eof.ed .
' © 10 .bring attestea photostat -coples of all c.v _j.. | Cortifi<s
.bates nnd Markgheets ana otder certificeat . @ Lo, .1 the - ..
L. 9riginal At the time ©0f viva=voce test 12 ..

.‘L.....—-...i\.'i; n R
€ speed tést of 80 vords ver mim:te .
- ¢ B ; . o Il‘_-? C ’ R : s
t ] ) ﬂ5
) N SN ‘ s /0/ ¢ .
¥ . oo -,
3 W ” . 0 (e s s N C e R
‘ L ST | I OISV |
R 3
LN .'} Y ] ! 1 a
Koo "want HEDAS ' Lo,
i') ' f~’. e 4 " - » APV

e’

N
)r the post mentioned < 4
& oited above, you, axe «

o at —————— b

Lo wioddoBL) o) 0 -

¢
’ ,;g(\ILw.AY RECRULTMBIE DOARD; & GUUALQLT 1
: \Under Certifiocate of osting) . Station Roaq .
‘\/ . Guwahatiw1
~ NO. RRB/G/:1/9 ‘ oo Date: 13/10/95 ,
tilels your dcmib Cord/Cell Letter for SPERD TBST of 8o w.p..xsbg&@ﬁ//? |
ond VIVEVUGE TESTL o e - | e ———
To ) ' . '
Shri/;mt./m_f'-_‘i\/’fyfwwéfy‘{(’?? {KOQMO&)?_Z‘“/_W
Your Anll MNumber 1g e

e - e
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: Raj fway H’(:cru-1 L'_“_';i_i“n_{‘l_.(ﬁ.i"_'i.i.

v . - .. scale Rs, 1200-2040/~"ynder &

- the said post ana thelr names are recosinended to
GM/P/N.F.llailwm//Maligaon. ‘n QROER OF MERIT. .

= s E -
1
4§ -

e S

NO.nm}/G/CON/i.‘JS/lOE/’f'!:.l Date: 9-1(-95-

S0 N TIcCcw

Sub i~ Racrui tment selection for the post
- . of Jr.stenographex‘(&‘.{;lish) in

=mploy ~
*mont Notice No,1/95 calegory No,7
and GM/P/MIGtg indent No,L/227/216/
W UB/2 /Reott Pt.I1 datea 744,95,

T g

Date.of Writton Tost: 27.g g5 , -
Pate of Speed Test:  04-11-95 5 for 80 w.p,m,)
Date of ‘Speed . Tggt; 05~11-95 ( for 60 Yepom,)
Datelof Viva voco Teat:08.11.95 ’

ate of panel a])pm\'0‘1:09—11—95

The selection Board helda the viva voce
test on 8,11 95 for the recruitment of Jr,Steng-
grapher (L’.ng) undey Employment Notice Ro.1/95
Cat.No.7 1n scale R . 1200-2040/- and .4 found .
16 (UILIO,SC—2,ST—2,GDC-2) cavlidatos suttanle for

X “:‘:AG_AIND‘T U.ll.\'ACMlCY

_&1\{ ‘j‘:"‘Roll No, ‘ Namo of candi(lat? \
i, .~ - 810704 Angali Dbevyy :
2, . /810786 Asig Chakravorty -
3. 810798 .. Mrityunjoy Ghosh
Y 810018 - Debasish howdnyry
5. © 0810589 - " Rupak Ch:nkrnvorty
6, . 810777 Pradip Kr, Sarcar T
. h SO e 15 e e, o dew erutiios "
SRR 5. S - - (i 1v.:% | I PTREE iy
o 8, " 810767 Kamala Delq
9. - . 810794 Pabitra Kr, Kakati .
20 810759 . ~-Sabtyanazayan_Goswamg '
- - AGAINST s, ¢.vacancy . ,
i --os20123 g Krishna Das - f
2, 820246 Sanjoy! Xr, n.j ¢
_ AGAINST 8.1, VACANCY il
1. 830077 Bijay Cli, Barg 3
2, 830108 Lincy h’x'.l)aimn)y N
AGAINST 0., ¢, VACANCY i L
1. .~ 840025 Santosh Kumay ° :
~m—---Ba 1880052 L’en‘sei;lb_'e.?i.f%t S e -
. g
y (‘ 1ty .sc.i}ﬁ)_,)/
. teamber Seeratary :
Copy to: AS/nup Gy . it penn B 6y _
byt Noticc/ﬁo:u‘ds, for Sii man/wn/ony -
3. Pane] f1les .
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The General Manager,

N,F,Railway, Maligaon. S

[

in pny scale ot 3.1200-2040/- per month.

( ‘ '
_ - ' i.: : ‘\.
81ir

" thato our names were recommended by the R...ilwny‘ \\

_Rac¢ruitment Boa,rd/Gmmhnt.i for appointmsnt Lo the bdh’p

of “Junior menogmpher'(ﬁ‘uglish) in scale of pay \’{

- £8,1200-2040/« Dol 88 published 1n ‘The Assam ‘fri.bune(
dated 12,12,85 and 'Employment Kews dat.ed 23.12.95 et.c. .

. 8ir, we are eagerly waiting for a formal

i

B8ubt « Appcintument to the post of 'Junior atenogrnphe
r

L L e humbiy beg to bring to your kim: not!.ce e

N\

‘l.tvpos.ntmont letter since Decekber '95. Ve 3hall deem it ]
.. fevoureble of your kindly lock into thé matter and ,

. arrange to insue the appoin‘_iment letter at the carliest.

- t
L
' |
t

Yours fw.umw.

Thanking yous

Dated 1 10,8.96. . 84/

(oatyanar ayan Goswaml)

3 (Geleeted cendidates of the
Junior Gt.e:aogmpher) :

- E L

“J\M&?’W or
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RAILWAY RECRUITMENT BOARD : GUWAHATI
" _EMPLOYMENT NOTICE NO. 1/88_
STATION EOAD, GUWABATI 781001
DATED : 20/05/98

i “\CLOBING DATE 3 30/00/98
i

t

Applications are invited in prescribed forms obtainable from any important Railway Station
Dorin proforma application glven below (Lo be neatly typed tn using one u!dc only In st undiu'(l :4!7.(.'

thick paper) for the following termporary posts, likely to be permanent, in the Northeast Frontier
; nilway. Applications complete in all respects along with required enclosures should be sent to the
“ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI-

AP IOROT A AN POV g e

L E T L I T I

(Iu( oy Nn 26 :
Category No. 27 @
Cntegory No. 28 ¢

BE (Mechanical),

Diploma in Mech, Engineering.
Degree in Mechanical/Electrics gt
College. i
Category No. 29-: B.A. with Hindi as elcctive subjed
grduate with Eniglish a5 a subject plus a degree or -
standard of B.A. (Hon: i) in English and a degree ot
v Category No. 30 : Diploma in Civil or Mechanica!|
,quahﬁ(utlon of Diplomu in Civil Engineering becom
-them.

Catenory No. 31 : Degree in Civil [‘ngmu‘rm;\
Category No, 32 : (104 2) with science and Maths, l
Engincering also be cligible.

Category No. 33 : Minimum 1T certificate in Dr~fts .
India, NCVT) in Civil Engg. from recognised Inatity
duration. Civil Engg. Diploma holders and holders
Institution will also be eligible,

Cotegory No. 24 : Matrie plus 3 yry. diplomas In Cl
recognised colleges,

|
=
e

781001, ASSAM under cvruﬁcuto of posting so as to reach the Board's office on or before 17-30 hrs,

Ct/lbcg()ry No. 38 : Degree In Civil Engineering Depy| |

_______ C A Jutegory No. 37 : University degreg preference b
of 30706795 The- applications cun also bedmppcdlnLhu”Appllcntion Box™ kch inthe RREBOffice TR7 0 e & Master Degree. The candidate should]
before 17-30 hrs. of 30/06/96. - ‘minute in English jor 25 words per minute in Hi
EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE A.I’I’LIES . Prescribed fducational qualification. 1
3%UST CLEARLY BE WRI'I'I'EN ON THE 'I‘OP OF THE COVER LNVELOPES POSITIVELY, - .| Category No. 38 : (i) Iind class Master's Degree u'
| Lo ‘ : "|- University Degree/Diploma in Elducaw)n/’l'eachul
CATEGORY C S . :
A NAME OF SCALE STIPEND ~  VACANCIES . SEX PERIOD AGE ,coxiirse of Regional Colleges ofeducanon of N. C E. R']‘I
i THEPOST - OFPAY ° DURING . OF - ASON'. |. medium.
/}’ . ﬁ/,,,ux SC ST, OBC ’POTA.L . TRAINING 010868 Category No. 39 : (i) IInd class Bachelors Degree vl
(" "Stenographer. (English) = tzméMO/-"= st 9047 01702 " 0L, ~ %08 " Both ¥ S 181030 s | 1 Botany/Zoology. 46% marks can be considered ;
i) 7. Junlor Enginesr -3200/- Rs. 2000/- 02 0101 —> 704 7 Both 12 months UG I0 Ve, | demarcation of class in Bachelor's Degree. (i) Univ
Y e * L ' OR 4 d - De ur .
. $ig/Gr.-1l ' . - R . years integrate gree course in regmx
3. Appr. Signal lnspector/ 1400-2_309/-‘ Rs. 11%25%// 02 04 va' 14 Both 24 mpmhs 18‘loA25 Yrs, Competence to teach through English and Beng.alll
Gr.-il : ' - ' S . AP N
. 3  Both 24 months ' 18to 25 Yrs. : (i) A GENERAL RELAXATION IN UPPY
4. Appr. Tele Commum- . 1400-2300/-. Rs. 1320/ 07 02 02 02 1 A : !
cation Inapector/Gr.-11 .30/ ) e CATEGORH:S OF CANDIDATES HAVE
5. Appr. Tele Communica-  580-1600/- Rs. 950/:1 08 0306 06 . 23 Bolh 12 months  18to 26 Yrs. SRLAXATION GIVEN IN PARA 2. THIS t
tion Maintainer/Gr.-Ill = i S ’ L . ‘ WTH EFFECT FROM 4/8/95.
6. Tr. Asstt. Draftsmian . 1_200-204'0/.-.‘ Rs. 1200/-.° 04 01 Ol, 01 07 BO(I'.I 12 months 18 t0 25 Yrs. . NB.: (ii) .THE CANDIDATES MUST HAVE ACQU
(S&T) ‘ - ' . . . ) Lo ’ ID DOWN AT s J
7. Tr. Electric Foreman/  2000-8200/- Rs.2000/- 01 01*— — 02  Both -12 months '20to 30 Yra. i‘[ﬁ‘%ﬂo‘l 1{\01 'g}?TlML AQIF %J{ghi; ‘3
/ Shop t. - L. - YET EAR
. e Am S'M, 1460 2300/ By 1400/~ 08 05 01 3. 18  Both %imonthe 1 ta SR 7rs, o WITHYELD OR NOT DECLARED AR 1
). Tr. Asstt. Draftaman 1200-20407- Rs. 1200/- 03" 0i 01 Of 06 Buih !2months i5to26Yra. 1. GENERAL INSTRUCT ON
y Ass 4 4
(Blect /- Rs. 1400/~ — 01 — Ol Both 24 mionths 201030 Yis. ‘1.1 ABBREVIATION USED :
.10.Tr. Draftsman (Hefl) 1400-2300/- Rs. 1400/-  — - - voelm ' SC=Scheduled Caste, ST=Scheduled Tribe, U
11, Tr. Head Draftaman 1600-2660/- Rs. 1600/- ) 0l — — — 01 Both 12 months! 20 to 30 Yra. P, 07 <Indian Postal Order. d
Elect. . . )
lﬂ.sl'racf;'lc)/\pprcnlice 1400-1440/- Rs.1400/- 06 0201 02 11  Both 24 months 20 to 28 Yrs. -1.2 The nExmber of vacancies shown may be incré
13. Commercial Apprentice 1400-1440/- Rs.1400/+ 06 0202 01 Il Both 24 months 20 to 28 Yrs. 1.3 SC/ST/0OBC candidates can apply against Ul
14. Physiotherapist 1400-2300/- — -~ 0t —— — -0l -Both - 18t028¥rs.. candidates. SC/ST/OBC cendidates need ap
16. Staff Nurse 1400-2600/-  — 13 0402 07 26 Both — zg zoggxrs,: . only.
16. Pharmasist 1360-2200/-  — 04 010101 07 Both " 20130V, 9. AGE LIMIT
17. Lab Asstt. 976-1640/- — - 01— 01 — 02 Both —i 10 to 28 Yrs.
18. App. Mcchanics 1400-2300/- . Rs. 1320/~ 04 0201 Ol. 08 Both 24months 18to 23 Yrs. _ 2.1 The nge will be reckoned as on 01-06-96. The
Elect/DSL " o oL T ) A7) By 5 years for SC/ST candidates and by |
i9.Tr. DeputyShed ~ + 2000-3200/- Rs.2000/- — 01 — —  0l- Both 12months 20to30 Yrs. . (b} By b years for Bonafide dispiaced Goldsn
" Supdt (Elect/DSL) ’ LTt oo ' T () By 10 years in case of physically handica|
20. Appr. Mechanies | 1400-2300/- Rs. 1320/~ 04 ‘0'1‘ 02 01 "08. Both 24months 181028 Yrs, (d) Upto the age 40 years for “RESERVISTS"
DSL/Mech) Lo ot ol e , ; ,
: 21.£\ppr. Train Examiner 13201360/~ Rs.1320/- 06 103 01 02 12 Both 24 wonths 18to 28 Yrs, _ (e) [’J'P,:O “'ff/‘{)(;ef:._ttol; ser\t!?e {'3n?e:§dtby“0.
2L TE. AsSLL 1200-2040/-* Rs. 1200/-* 01 +—- 0} — 02 DBoth 12months 18 to 23 Yua, Mite Dl.l“: substitutes [.lOVl‘ C( at the!
" Draftsrman (meeh.) B s o . ’ . - (rontinuous or broken) subject to the con.
Craftsman (3ech) 1400-2360/- Ra. 1200/% 02 }— 01 — 03  Both 24 months 181tn 23 Yrs. Administrative offices of the Raibway org’
ppr. Junior Chemical  1320-2040/- Rs1320/- 02 '— — ‘01 03 Eoth !2months 14025 Yf}}é tive seletios and Institutes upto 5 yean
! ‘qum,\nl Ausit. . : . o L upper age limit of 20 years whichever is |
1400-23607- Rs. 1400/. 02 01— — 03 Beth 12 monchs 22 {030 Yy, (O U!Iu;‘zzl Ao Imul |nu‘qu(>fmdm s, (]'\.m((
B000-5200/- 15, 2000/, 03 01 0 03 Geth 17 ehmtha 900 50 Yo, Hheie iy by
. R ’ () Uptom ¢ i
FOO200, R B0/ C6 G UL G 10 Bad Sette R Vs, Lo Indin o -
sl
PN R DAL S P (31411 VR (A $1 4344 HUELE PR BARTITFINT S BRI HRYH
B - Ul - 1 0 Dk [T DRI TRY RTINS
1 Coottriie, o, e s 4 LT | “rh e Ve nalifenle ta
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Category No. 86 : Degree in Civil Engy. I)cparxmcn[ ;
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From Our Correspondent

BONGAIGAON, June 18--A
weeting  of the  Bongagaen
District Development Conmtittee
was held on June 0. The
meeting discussed the imple-
" mentation of special  health
vheck-up programme for pri-
imary school students in the
district- and asked the Joint
Director of Health Services to
prepzre 8 plan to cover all the
studentsof 863 LP schoolsin the
district, .
ﬁ...dumr.‘ tre gl
Deputy u;mmlmﬁoner,
Ahmed requested the heads of
various - development depart-
ments to submit future plan of
* " action to develop the district’
The meeting also declded to

" utilige the water resources

community polytechnic scheme
of Bongaigson Poly«cchnic for
* the benefit of the youch i
- Lard revenue 'I‘he State
(Government. has du:xded to’
enhance " land. revenues

Anub '

with locally avaiiable resources.”™

of

* Guwahati. -

Bongaigaon town as per Land
Revenue Re-assessment  Act,
1936. People whu want to submit
objections to theenhancemant, ol
land revenue may do so within
six weeks from the date of
publication of rifixation notifi-
cationin the Assam Gazette,
an official press release.
Laswvyers' resentment : The
Bongaigaon Lawyers' Associa-
tion opposed the move Lo
transfer the cases under Railway
Properties  (Unlawful Posses-
Pty Mator  Aceidasit
Cliaims, Workmen Lo pensation
Act, Consumer Forum ete to
A resolution  was
adopted to this effect in a
meeting of «7e Association held
on June 7 under the president-

says

.
rat

ship of Sri Gopal Chandra Das. y,
. » ~ The meeting expressed resent.
" available in the district and the

ment at the move made by the
Government without consider-
ing the difficultics and financial

. implications for - the litigant
- public.

Convicted for murder ¢ The

‘Session Judge, Bongaigaon, M M

From Cur ,urrcspond« nt

ALZARA, Suite 18-~ A work-
shop on the “necessity of bamboo
crops and its preservation” was
held recently at the Horti-

culiural Research Sumon Kahi-
huchi. .
Participating in ti L\vml shop
as  chief guest, Dr
5ity, € l'cp'a.nod(heslgmﬁcanceof
bamboo use.

He'stated dx at bu.mboo Is also

‘timber of the poor people”.

*Dr- Bipin Khangia, ‘Associate
Professor of Biswanath Agri-
éultural Coilege and Sri Beni-
madhab Baruah, District Agri-
cultural Officer nlen sttended

s expleined the
and ntilisation of
bronboo creps in the ficld of
Ay e braania b Chelora
o ARdwun Agsiculture
the uneat of

AN HITE

butty

G
Uiniversies

"Alok -
Buragohaln, of Gauhati Univer-.

crops, preservatioi

Narayan Kalita, Minister of State
for Revenur and  Serfeulture
(Ind?,

.Dharns stegod @ The Kam:

“rup district committee of -the

“Das,
Asomiya Prnudm Pabitra Nari- |

Jescribed zs “green- gold' an(_i"

CArtists -

Assam  Press Correspondents

PR

v gnpouncement

W@i kshop on bamboo:

Sarkar convicted Abdul Rahman
of Monakocha village under
Manikpur  Police Station o
andergo rigorous imprisonsient
for seven years and to puy a fine
of Rz 50,4 op in defauit to
undergo further rigorous Im-
prisunment fur two years under
Sectien 447 of IPC for murdering
Kanteswar Das of the same
village.

The accused s~bdul Rahman
attacked Kanteswar while
ploughing in  the - field on

Febamar: 07 JgHE waih o ikl

The wgured Kanteowar died on
his way to the hospital.

Sri R N Das, Public Prosecutor
appeared for the State while Sri
M Mahmud, advocate defended

ym'ﬁccuscd.

b By A Stan' Reporter
"1 GUVAHATI, June 18~ lhe
; failure of the N F Railway
¢ anthorities to 2ppoint any of thg
16 successful candidates in the
post of Stenograplier even after

' six months from the date of

ol interview
results, for the purpos e hasbeen
v:cwe(l by the conscious circles

_ here as one more bid to deprive

 the

indigenous penple of job

opportunities in the Railways by

. Bome vested intereat eeetes,
1

Cgourers, the Railway Recruit- -
Coment

declared ten peneral, tworach of -
Seheduled Caste, Scheduled -

Unien staged atwo-hour dharea
on June 7 in front of the Circle
Office -of Pulask:ari in protest
" against thc killings of Parag Kr. |

Executive  Editor
yan Chutia, Dipak Sargiyari and
Manik Deori. .

South Kamrup Press Club,
South Kamrup New Writers and
Association, Dalkhala

Cof !

_Luitpariya Dal, Azara Amariyoti

“Sangha

and  Dzkhin Kamrup

Sesetan Parishad also sat on

" gharna.

The Kamrup it
tiee ol ALCUS :
mepnorindun to gl

aitthority d-
securits

[NBINEH

HITHRT
cotn e et

i b

ta e e

S & S NP TN .

benastian

Avcording to knowledpeeble

Board, Guwahad,
thye
Tiibe and OBC category
dates, eligible for
Steamgapher through a news-

candi-

papar notification on Decembet:

gﬁ“m ,

had

the pust of

A
LN N

’)‘U@ el

From Qur Corre:

DULIAJAN, June 18 — The ix’
aged In between thirteen and fifxe
~of Duiigjen and at differemt times d
created quite 8 sensation in the oi}

Altogethernine boys, all stude:
of the locality, were reported missi
three were traced and rescued by g

AJarge number of parents, gun
educational institutionbs of Duliaj
convened by the oMcer-hcharge o
June 17 to discuss the situation a.
prevention of further occurence of

The police have ruled out the p
oY oeatie misi "h""_ i sev
suspected that soine drug fravicke
lured these adolescent buys to o

e

‘The police adminietration has v
and gueriians to be ¢lert w keep 2
their adolescent children and 1o
they go out for private tuitfon afler
The 0.C. of Dullajan potice atat
adequsate steps hsn't been taken g
mlwung boys. vl

-The names Gflhe muemg boy',
Clnse 1X, Monoranjan Cheila (15) (
Clags IX, Ganesh Ch, Gogol (14) Ci
Class V11 and Ratul Gogoi (14) Clo™

opt
‘:’““‘Mt’.‘;“'mw

o eymn g

V?mﬁuﬁm@m}

’; GUWAHATL

June 18eThe v
2 Central Corvmittee meeting of e
the Assam People's tront held  w
recently here at Karbl Bh.x\\ an b
under the chairmunship of Sri ¢
Holiram Terang, General Secred  tii. ..
tary of ASDC . and MLA "o
demanded  Immediate  with ar-
“drawal of Army Operation inthe  po ~
Stite, 3:1yvs a presy refeage. al
. he meeting attended by ali  sc
the newly elected MLAS of ASDC . o

12, 1995, Most of these job i and representatives of other
Lcckors were Jocal youths. . constituents namely Autonomy .
But, despite there being some  Demand  Struguling Forum .- jh "
_vacancies against the posts, the, - (ADSF) Mising Mimag-Kebang . m
K I Roilway 'aothoritics have (MMK) and CPYM-L), Libera-:. & '
bren  allcgadly  showing 'mo . lton  discussed . the®: poli- Pl
intercsi to absorb any of the » tical  situntion of  the State - W
! eetod candidntes, allege U.¢ ¢ aid the organisational position &
Hdnuresy, ) LT Lo APF and alio adopted APFR o
Sotvendpn Dapmn U e the b 0
i proeiot oo Creeting deseribed ronetve
. cd Ay Operstions e SHwa aw
GUTRAHATTL l.'”"l B e !'::unlu vlanking the ULEFAN o
: St Ot b th IR . e ¥
. T PRI probleny o Cinast unfortenare th
A annet a el NSO i

Mot oo

. W
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fi.RAILWAY RECRUITMENT

.V BOARD : GUWAHATL [’
NO. RRB/G/41/90 -
... Date:06.8.86.
. -~ “NOUTICE - "

Sub : Cancellation of Recruit-
ment .panels of Stenographer
(English) In scale Rs. 1200-
2040/- under Category No. 7 of
-Employment Notice No. 1/86
dt. 26.4.96 and Craft Teacher
(Bengali Medium) in scale
Rs. 1400-2600/- under Cat
No. 6 of Employment Notice
‘No. 3/94 dt. 19.12.94. o
" Railway Board vide their
letters No. 06/E/(RRB)/26/12
ditd. 7.8.96 and H6/E (RRB)/
96/13 dt. 21886 have
cancelled the Recruitment
panels = of Stenographer
(English) and Craft Teacher
(BM) mentioned on the above
subject due tu various lrregu-

.

panels. of Stenographer

Railway Recruitment Board,
Guwahati.

RN/1328/1

RA B GUWAHATT R

larities. Hencethe Recr_uitment ‘

| (English) and Craft Teacher
(BM) stand cancelled. - B
: . (B. Kalita), |
- ' Chairman
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{ THE CENTBAL AD/INISTRATIVE TR™TUNAL g §

S GUWAHATI BENCI
f’fi‘ﬁlﬁ of fhe case : 0.A.Fo /5/9 of 1986.

Shri Satyonarayan Goswami...Applicant
- Versus-

ﬁnion of India & ors. .. .Respondents.,

.An applicsbion under section 19 of the Administrative

~ ~ Tribunal's Act, 1985.
%;/4 .. L¥DEX”

v S1.Ko. _ Description of .anmexures Page lio,

1. Application ' 1 to 8

2. Verification R 9

3. : Armexure A.I =~ —

4, : Annexure AT.l « —vuw—r ;2.

S. Annexure A.II . /

6. - Annexure AJIII 3

T . - Annexure A.IV g)

8e - Annexure’ AV — /¢

9. : ‘ Ammexure AJVI — 1y
10. o . Anmexure A.VII S

il. Annexure A VIII ‘ ‘ [ 220,

a

For the use.in Tribunal's office :

Date of filing - Loc & -6
Registration Ho m /G 4/5,‘,,4
Signature ' ‘[W@VV—{Q/&WK?A )

— Registrar !
1

!
1
L
!
H

o am wG S eF A am WD) e -

N
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1.  PARTICULARS OF THE APPLICANT : -

Shri Satyangraysn Goswani,

Son of Shri Nityansnda Gogwaml,
Station Colony,

Guwahati-1,

2 PARTICULARS OF THE RESPONDENTS :

1 Union of India repwegenued by

. the Secretary to the Govt, of India,
. Ministry of Railways, .

. New Delhi,

2. The Genersl Manager(P),
© . N.,F.Raibwey, Moligaon,
Guwohati-~11l. . :

3. The Chairmon,
Railway Recrultment Board,
Guwahati-1.

4, Member Secretary,
- Reilway Recruxtment Board,
Guwahsoti-1,

3, PARTICULARS OF THE ORDERo AGATNST WHTCH THIS
APPLICATION IS HADE :

i, H' This apolicutlon is made for implementation
of recommendation of the selected chndldates for appoimtment
s Steoographer (English) at the scale of pay 1200 - 2040
vide Employﬁent Notice No.1/95'q_Cdtegory 7 (Annexure A-III)

ii. Reeralnlng the respondents from completlng
the process of employment notice ro 1/96 Cﬁtegory 1
(Annexure A-VIII).

4, JURISDICTION :

.

The miplicant declnre’tmt the subject
matter egalnst which he want redressal is within the
jurisdiction of the Trlbunal

Contdeceves

.fsagg&éaﬂéww;‘céiv“JQWﬁ :
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5. LIMITATION :
The epplicant further declere that the

spplication is within the limitation prescribed under

section 21 of the Administrative Tribunsl Act,.1985,

6. °  TFACTS OF THE CASE :

6.1, That the opplicant is a citizen of India
and as such he is entitled to all the rights end privileges

gusranteed undei the Constitution of Indig.

-

A

6.2 | That'the nppiicant-has passed. the

" motriculation examination 1n the year 1988 and Higher

Secondary Examlnatlon in 1991 and has also. obtulned diploma

in typing ~nd stenography. The testmonials are enclosed

in this opplication and marked as Arnexure A-T, A-I,1 and
A-TI. |

6.3 That .the respondent No.4 made an- advertlse-

ment for testlng cbndldmtes for stenographer in the scale

of m.lZoO‘- 2040 through Annexure A-1IT and it was clearly

written in the advertisement No.1/95 under cleuse 12 of

‘general instructions that the post of stenogrupher muy be

increased or decreased.

6.4 . Thgt the gpplicant in response to en the

~'advertlsement made by the respondenm on 26 4,95, &s appeared

in The Assem Tribune had applled for the post of stenographer.
The sald advertisement runs as Employment Fotice Fo.1/95

Cotegory 7. : '
A copy of the ssid sdvertisement is snnexed

—

herewith and marked pns Anﬁexure A-TTIT.

f;af@naﬂjﬂﬁ“ ;;uﬂﬂ@aid..f....
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6.5 ,f}.. . That the appllcunt nade eppllcetlon for

hpp01ntment as stenographer at the scale of pay % 1200-2040

g1V1ng“allpP®rtlculQIS such as agademic qu@llflc tlon,

:'age*proof‘bertificéte,fDipioma Certificate in’typing’ and

stenography etc.

Cwa

66 < Thet'thekresbohaentsfbeihgfSetiefied‘ with

the’ requlrements of the candldature for the ‘post of stenogra-

pher as ‘noted above called for- written test* f1x1ng the date

' &s 27.8.95.

‘?- - A copy‘Of‘the'céli'leﬁter is annexed here- -

with ehd'maxked:as Aﬁnexure~%;lvg

o
’” Ty

697 ‘ . lhaﬁ/ﬁs per the call 1etter the appllcent

,apoe&red in the wr:tten test dld excellent An the examlusulon

and beoame successful in the test and accordlngly thereufuer
the eppllc‘nt was called for speed test both 1n typlng and
stenography and thls was held on, 4/5.11 95. - }

‘» i . . . h R
1

A copy of the Same‘cail'letterﬂie*annexe&

e e herewith and -marked &s Agnexure5A;V.

-

6.8 : Thrt 1n the speed test the humble appllcunt

'dld excellent and accordlngly he was declered successful

and theveafter the appllcent was called for a v1ve~voce
test and in this test held on 8 11.95 he also became
successful and wpys seleoted by the respondent No.3 and .

recommended the ‘nzme of the appllcant to Respondent No.2

_for hpp01ntment In view of 1ncrease in vpcency9 the Respon.

- .

'dent rlghtly and v_lldly recommended the appllcent's name

alongw1th 15 c¢thers for upp01ntment. ST e ‘ core
Contd......_

afgmw 9“"“"““‘ |

R
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A copy of the said recommendetion
containing the ngme of the applicant

elongwith others is amnexed herewith and

marked s Annexure"AFVI;

6.9 ! ] That the wrltten test, speed test gna

7

Vviveg~voce test were conducted by the Rallway Recrultment

-~ Board heuded by the Chdlrman, which is an @ubonomous ‘body

like any other Railway Recruitue nt Boar@ in the count LYY .

Moreover, one responsible officer was deputed ﬁo the

. selection board on behalf of the Respondent No.l end 2.

6.10 ‘ That theiapplicént begs Lo state that as
per,&dvertieement dated 26;4.95, once the cendidate is
selected gfter going thrOugh all the stages/tests Vié.
Urluten.TeSt, bpeed Test and Vlvu-voce test and when the
name of the appllcant was recommended for ap001nxment &s
stenogr apher, the respondent Ro.2 1s duty bound to app01nt
the gpplicent in the ex1st1ng'vaeancy of the-stenographer.
6.11 i That tﬁe applicdnt begs to state th@t
though finsl list of 16 condidetes indluding the name of
the epplicont i.e. Annexure A-VI waos fecdmmenged'én 9.11.95

to the Respondent No.2 for sppointment, the Respondent Io.2

- did take no act:on on it and the applicent was at d loss :

ofghav;ng pot received.the appointment letter. Even the

| resen;menﬁ/inaction.of the Respondent Ee.Z»Was'echeed and

re-echoed in the news paper. Copy enclosed.

6.12 . Thgt the applicant made representation to
) tl’le..‘...

‘S;ﬂ%;&nﬂﬂyﬂﬁx” é;yyuawnm

»
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the Respondent 0.2 dated 10.6.96 requesting him to
make mppointmént of the applicant. |

A copy of thé'represehtation.is annexed

herewith and marked as Annexure A-VII.
6.13 | g That while the applicant was anxiously
waiting for the gppointment letter hé was surpriéed to

see the ndvertisement Hotice H0.1/96 dited 20.5.96 where

" the respondents wanted to test 8 candidiates. This adver-

tisement gppeared in local news papers including notice
board and runs ds category No.l. Having seen the advertise-
ment, the aﬁxiety of the cpplicont wes multiplied and again

he @pprodcbed ﬁhe respondernts and no response at all

-wns there from the respondents. The applicant believes

thot some foul play may tcke place in view of the
advertisement No.1/96 deted 20.5.986,

A copy of the ndvertisement notice No.1/96
is ennexed herewith snd merked es Annexure

A-VIII.

in this connection, the applicant beg to stuate that

alonéwith him there gre 15 other cgndidates also duly:
reconmended for gppointment to the post of sténographers
and while none of the recommended candidates is nppointed,
publication of another adveftisemeﬁt is qféating suspicion.

In this connection, ‘the gpplicant further beg to state

‘that there wns another Employment Notice No.2/95 - Category

1 where 21 caondidates were recommended for appointment

of office clerk in the sczle of pay %.950-1500 and all of

them were appointed though they. were appeared in the tests

subsequent to the applicani.
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6,14 Thet the applicant beg to state that

the selection of the spplicant is valid only upto one year

pns per existing rule .of the resbdﬁdepts.

7. G’BOUNDS'! . S .

7:1.. For that in view of the sélecﬁion as per

Annexure A-VI, the'applican% wes sure that he-would be

gppointed soon under the respondents and as such he did

not' make any attempt for appointment in-any other department.

72 ’ ' For thaf injustice will be done to him

if immediate appointment is not made. Moreover,alongwith -

| the spplicant, the wholé foamily will suffer very adVersely.

7.3 ~  TFor thst thé father of the applicant
who hss g0t & very good ond recordable sergice will retire
from the service of the railways and there will be no

carning member to look 5fp§r the fewily.

7¢4 . FérvthétAthe advertisement No.1/96 as
réferred in Annexure A-YIII is ilchonceiVed;:confusing,
conflicting, éo?tradictcrj,.inhmrmoneous'and actiﬁgbuppn it
£411 be illegsl and uncglled for and the applicant firmly
relieves that this Hon'ble Tribunel will direct the
respondents Nolé_to imﬁlementithe reconmendation of

Respondent No.3 & 4 (Annexure A,VI) and in the event of

_'non_issuing such diréction, the.aﬁﬁlicant will be deprived

of the right of gppointment conferred upon him after the

selection, . , _ . ContGeeesess

Sy Joseni -

F R
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8., RELIBFS SOUGHT FOR :

In view of the facts andicircﬁmstances of
the case the-gpplicant prays for the following reliefs :e
ie : That the applicant may be appéinted with

immediate..effect with a direction to give the seniority

from the date of recommendatlon for 13p01ntment iie.
|

ii; Thaz the respondents maj be directed not -

1o 1rp1ement the advevtlsement No.1/96 (Annexure A-VIII)

till the aspplicant is appointed,
. _ . e A
111. 4 . Any o»her rellef/rellefs as thls Hon'ble

Trlbunal con31ders flt nnd proper.

-

-

9. INTERIM RELIEF PRAYED FOR :

ie - " Thot during pendency of thé-ﬁiépbsal of
the applieation, direction my be issued to the ﬁeépondents
to .ppoint the applicant with immediate effect.

4,‘1

ii. That the résphnﬁehis may- be directed not to

' appoint stenogrepher against advertisement Nq.l/96 till

the applicent is oppointeds” - .

|

10+ WHETHER ANY OTHER APPLICATION/PETITION FILED -
BEFORE_ANY OTHER COURT/TRIBUNAL : |

The applicant beg to state that he has

not filed any other cese application before any Court/

Tribunal.,

Contdeecesee.

Qa%mwf”‘ Gesoum
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REMIDIESfEXHAUSTED :

The applicent beg to state thst he has

_exhausted gll the remedies and there is mo other elter-

nstive but to mpproach this Hon'ble Tribunal for justice.

12.

" 130

14,

PARTICULARS OF THE POSTAL ORDER :
Postal Order No. 54 65 &S
Date : 2Y~D—9¢ |
Issued by : C; 22, émw A

| Payable at s — T —

" An Index with- particulars of enclosures 1is

gnc‘los ed.

PARTICULARS OF DOCUMENTS :

As per Index.

VE.RIFICATION Ss00200 b
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VERIFICATION

I, Shri gamyanarayan Goswaml,ssn of

Shri Nltyananda Goswaml, Station Colony, Guwahutl,

aged abéut 24 years, caste Brghmln, rellgloanlndu
" do hereby solemnly affirm ana'verify that the state-
ments made in peragraph 1 to & and 8 to 14 are true |

to my knowledge and those m@de 1n puragruph 7 of the

0. A. ure true to my legal advice gnd I have not

suppressed any mpterisl facts.

,g'

AND I slgn thls Verlflcgtzon on this- 3@2 day
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= India Carbon School Of Secretarial Pract
g (Fe. A. AHMED BUILDING)
a LAKHTOKIA, GAUHATI-1 (ASSAM)
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a DIPLOMA COURSE . ) 3
g | .
g CERTIFIED that Syl Satyanarayaen Goswani, d g
O has completed the DIPLOMA COURSE in the following subjects Q
g at this Institution and passed our Examination held in the month of July, g
m ] LA L S — 0
o | VTYPEWRITING ( ENGLISH) o
g \/S/HEORTHAND { ENGLISH) g
}2’() g .7 He | $he has attained aspeed of 40( Forty) and_80{Eighty) words g
&\{*‘;’ 0/ per minute in Typewriting and Shorthand respectively. o
“g He / &= has acquired the knowledge of using and taking care of the TypeWH[Cf a
: R o His / Her conduct and character are D. g
v <° Bed . -
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RAHLWAY MOTICE

RATLWAY RECRBUITMENT BOARD
GUIVYAHATI

Station, Road, Guwahati -781001

Date:26.4 95

DATE OF PUBLICATION : (3 5 943
CLOSING DATE : 0 ‘6 a5

Applications are invited in prescribed ;':.ppli('ation form
obtainable from the important Railway Stations or in a
proformacneclosed herewith (Lo be neatly typed) in a standard
size shick paper, only une side) for the following temporary
posts tikely to be permanent on lho;\'ur(h(‘a_‘;t Frontier
Railway. Applications complete in aill respects along with
required enclosures should be sent to the Assislant&ie_gﬁg_i}_',
Railway Recruitment BQ&::(_L_St_ggionﬂRgLaﬂtL.(:i\ig_l_@t__i«_YSLQQl_,

“Assam inder certificate of posting o as to reach the Board's
office on or before 17.30 hrs. of 9,6./95. The applications can
aiso be dropped in the “Application Box” kept in the RRB
Office before 17.30 s of 9.6.95. EMPLOYMENT NOTICE NO.
AND CATEGORY_NO. AGAINST WHICH_THE CANDIDATE
APPLIES MUST CLEARLY BE WRITTEN ON THE TOP OF THE
COVER ENVELQPES POSITIVELY,

DEPARTMENT : MANAGING ‘P BRANCH:

CATEGORY NO. | ASSTT. TEACHER GRADE I
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali
Medtum Railway School. Temporary but'likely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : Iind
class Master's Degree in' Botany. (ii) University Degree/
Diplomain Education/ Teaching or Integrated two years post

graduate course of Regiond} Colleges of Education of NCERT.

(iii) Competence to teach through English and Bengali
Medium. AGE : 20 to 40 years.

CATEGORY NO. 2 ASSTT. TEACHER, GRADT.1
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO OF POST : 1 ann

QUALIFICATION : (i) Il Class Master's Degree in Physics. (ii) -
University Degree/ Diploma in Education/ Teaching. or

Intecrated two years post Graduate course of Regional
“Colleges of Education of NCERT, (iii} Competence to {each

O b A LA
20 ¢5 40 Yeara

CATEGOURY NO. 3 ASSTT. TEACHER GRADE-II
(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium
Railway School. Tumnorary but likely to be made permanent.
NO OF POST : 1 ‘UR). QUALIFICATION - (i) Ind class
Bachelors Degree with one of the following group of subject.
45% marks can be considered equivalent to [Ind Class where
there is no demarcation ¢f class in Bachelor's Degree. (i)
Physics, Chemistry and one subject out of Maths./ Botany/
Zoology. Or (i) Botany, Zoology and one subject out of
Physicsy  Chemistry. (2) University " Degree/ Diploma in
Education/ Teaching or 4 years integrated Degree course in

" Regional Collegos of Education of NCERT (3) Competence to
teach through Assamese Medium:-AGE" 20 to 40 years.

CATEGORY NO. 4. . ASSTT. TEACHER,. GRADE-I

- (COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO. OF POST ;1 (8T).
QUALIFICATION : iInd Class Master's Degree in commerce

“ with special paper Book-Keeping and_Accountancy. fii)
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,“‘{JJ/‘(;L{ of gducation of NCERT. (i) Competence to'te
b froush Assamese Medium, AGE : 20 to 40 years,
cARGORY NO. & ASSTT. TERACHER GRADE-I

years.

<

(VOMMERCE WITH SPECIAL PAPER BANKING) in scale -
GG 20900, for Assaimese  Medium Railway IHigher
Secondary School Tanporany but likely to be made
permoancnt, NOOF POST 1 (8C), QUALIFICATION (lindg
(s AMaster's Degree in Commerce with special paper
Banking. (i) University Degree/ Diploma in Education/
Teaching or Integrated two years Post Graduate course of
Regiona! Collegos of Education of NCERT, (iii) Competence to
teach through Assamese Medium. AGE : 20 to 40 years.
CATEGORY NO. 6 : DEMONSTRATOR (PURE SCIENCE)in-
scale Rs. 1400-2600/- for English/Bengali Medium Railway
School. Temporary but likely to be made permanent. NO OF
POST © 2 11-UR, 1-5C). QUALIFICATION - (i) IInd Class
Bachelors Degree with Physics, Chemistry and one subject out
of Betany! Zoology. 45% marks can be considered equivalent
o Hnd Class where there is no demarcation of class in
Bachelor's Degree. (ii) University Degree/ Diploma in
‘Education/ Teaching or 4 years integrated Degree course in
regional colleges of Education of NCERT. (iii) Competence to °
teach through English and Bengali Medium. AGE : 20 to 40

MK NPy JORY NO. 71 STENQGRAPHER: (ENGL!SH)?T&SC&!(S
Rl 20052040/ NO OF POST : 10 (UR-5, SC-2, ST-2, OBG. 1)’
QUALIFICATION : Matriculate. SPEED : 80 WPM &40 W.PM.
in Shorthand and type-writing respectively. Knowledge of
Hindi Stenography is an additional Qualification and will be
given preference, AGE : 18 to 30 years. :
DEPARTMENT : MEDICAL : R

CATEGORY NO.8:STAFFNURSE in scale Rs, 1400-2600/-.
NO. OF POST: 14 (UR-8, ST-2, 0BC-4). QUALIFICATION : The.
candidates must have passed Matriculation or its equivalent
sexamination and possess a certificate as Registered Nurse and
Midwife having passed the three years course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne wn the Indian State
Medical Register. They must be able to speak in English, Hindji,
Assamese or Bengali. AGE : Between 20 to 35 years with =
years relaxation for SC/ST candidates. Both Male/ Female
candidates can apply. :

NB: ’ )

(i) A General Relaxation in upper age limits Jor ail
communities/ categorien cfcandidutes Have beenghon oyl
jear8 Sisides Uie age reiaxction given in para-2. This
relaxation is applicable for 2 years with effect from 15.7.94.

(ii) The Candidates must have acquired the essential
qualifications as laid down at the time of submission of

.application. Candidates who have yet to appear at the

exemination and whose results are withheld or not declared
are not eligible to apply. ' .

I. GENERAL INSTRUCTION ' )
1.1 ABBREVIATION USED : SC - Schedule. Caste, ST -
Scheduled Tribe, UR - Un-Reserved, OBC - Other
Backward Class, LP.O."- Indian Postal Order, EXS
-Ex-Servicerran, PH-Physically handicapped. '
The number of vacancies shown may be Increased or
decreased. ‘ "' i o
SC/ST70BC candidates can apply against UR postsbut
they will have to compete with UR‘candidates.
SC/ST/OBC candidates need apply strictly against
their respective vacancies only, )
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! 2. AGELIMIT: . .o
! 2.1 The age will be reckoned as on 1.5.95. The upper age
' limit is relaxable as under :-
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SRS ! AN
BILUAY RECRUITMELT TCARD; & GUWALALL ‘
WV : Under Certificate of Rosting) . Station Road
3 Guwahati=1
N0 NI/ G/ 1/ | Dates13/10/95

3

Ahls 1s yo.r hcait Cnrd/Call Letter for SPERD TBST of 80 w.P..l-ié/ﬂé‘c)//%f '
ond VLAY Gy Vst | Er———

To , / 7 B ” ! R i . '

sini/sute_ (@ YANENGY  Eapsudnmil i " !
; = iy e A A T

Your M1l Nuwber 1 O /mor pomr = | :

S N V7 R

You will not be et P et | :

admitted fc - tie Jpebd Test & ‘Viva~Voce Test withol
ut this Ceil. Letter/wltiit Card,This Coll letter/ |
fesdt Card wwever does not itsel f glve any entite
lenient for selection . 5

R&Ciu T TMET SELECTION FOR THE POST OF JRe STENOGRARI §

SCLLE fsy 1200-2040/~, CATEGORY NOs 7,UNLER EMRLOYME| SOBINOR A MEERIAN
1/95 ON TOR FORIAZAST FRONTIER RaILWAY o BPEER

14 Wwith reference, to your application for the post mentioned '
abovey in rosponsy t'o‘fghqﬁn‘gl’o_y‘m_bﬂt.Négi'c'é‘ioif;cd" above, you are .

hereby adviced to attend the office of Chief Personnel; 0ffigex/ " -

{I;’e FeRailway/ “aligaon, Guywahati~11 on 4011495 at 9,30 hrs.,  gox, Spood,
este : T

2, - - The Vivp=Voce Tésgt of the succésstul’ candidates oL Speed. :
Test will Dbe beld on 8,11,95 at Railwoy Recrudtuent Bbard, Guwahatl, ...
Station Roac.Guwahati-1, NO _SERARATE C4LL LBITER FOR_VIVA=VOCH TEST -
MILE BE XSSU e The Candicntos shall Deve Gholr resufl on T Notlog,
fous'd o1 tha afrfoe on @ 6411495 end those. candddates. who. will” }
Mallfy in toe speed test 0£¢80 words per minutcish¢uldwﬂppgqf[ﬂ9fi¥f

the VivaeVocr Test on .8,11,95, Therefore, your.presence HWay be . 1.
required for more ;than. four days aud, you ghould .cQue sq . propared
3 You'stourdﬁbfiﬂg‘Youf’hll*driginnl5oeﬁtiiica$635dnd‘Mnlk“

sheets ‘aleng with rdspcct1Ve3diploma~certifioatesfi§c. Sherthand
&iType) cn il o Uny-0f +Vive=Voce TesteThe SU/ST candicates also tust
hroduae iedy Cogte/Irive coxtificate at tho time of Viva=Vore tosts
45 ..+ 'Reyues n tor /postpodment of the -Latc of S$peed test and. Viva
Voce test/wiil'not.be considercd.and.no.absentee test will be heldc.

Se You are alsoi directed-to bring the Criginal Call letbter:for
the written tost held ON'27e8695 ¢ vl L '
he «Apprﬁaéhing;CﬁéifmdnﬁﬁgBféﬁd or his Scerctariat ciregtly or

hidirectly by p ‘cancicate or eny bcdy'on ‘his bhesdli reovesting:imdue
Conslderation jor the recruitment will rencer : c-.dicate iiable
lor disquatification o .- . s S R
To The'crjdidutes“énn’giyé'inPervicwiéither'injdug;isq‘bgfyig
04 “Oit . 51 CANLI D4 ONLY -+ - - . o
- 6§Aﬁﬁgfﬁé@%ﬁ%géﬁé%%%g%%xnz YoU AdB-EETIOLIL 40 +-tenvsli” FiliSE
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rates «nad Madisheets anc otter certilicen o+ L. - w1 the
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lag fway R"Cz ul tient Do axd: Guwahnty
SAliay It M R ALDNR

NO . RKB/G /con. /15)/_110O TeL I Date: 9-11~95
\/ PN -
N o1 cE

Sub im Beruitment selection for the post
' of Jr.stcnographrr(}""r}iﬂl in
scale Rg, 1300- "O/f0/~ under melo;—-
nent Notice No,1/95 category No,
and Gvi/P/MlG's indent No, L/°27/°16/
v 1EB/2 /leott Pt.I1 dateq 74,95,

T o e

Date or Written Tost: 27-9-95

Bate of Speeq Tost: 04-31 95 é Tor 80 v P.m
Date of Speed  Togt: 05-11-95 { tor 60 WePan,)
Date of Viva Voce Lest:og- 11-95 '
Date of Panet approved. 09-11- 9)

The selection Bnard held the vivy voce
test on 8,11 95 for the Tecruitment of Jr .Steng-
grapher (M;> under Employment Notice 4\0,.1/95
Cat.No.7 in scale N - 1200-2040/- and .9 found
16 (un-m 5C-2,87-2,6Dc-2) can “lidates suitable for
the said post and their names are recommwended to

- GH/P/N,F. Mallvay Maligaon 'n Qippn OF MERIT. | /
M -
: AGAINST U, R, VACANCY o ’
—=2 el VACANCY : , |

SN Holx HNo, Name of candidate
1, 810704 - Angali Deyy
2, 810786 Asis Cilakravoryy -
3. 810798 . Mrityunjoy Ghog
4, 810018 Debasigh Gowdhury
5. 810589 lpak ch; akravorty
6, 810777| Pradip Kr, Sarcar
N 8I076y LA,
- 8, - 810757 Kamalgl Deka
9. 81079y . Pabitra Kr,: Kakati
e 20 810759 - _h§§§21\9§5;zee_99:*_“395_
AGAINSI‘ P Ss.c, VACILNCY
1, 820125 p° Krishna Das
2, 8202b6 Sanjoy! Kr, Rngj
AGAINS’:“ ' S. P, VACANC:\
i. ' €30077 Dijay i, Baro
2, . 830108 Pincy xi Daimary

__._._.._..M..-_-—_.n--m:--—_...-.....__._........_...-...._-.._._....—..-....--.-._._.......-—.........-.

1. 81400?) S.mtosh Kumr
- -E;n___M_QéQQzE __________ 5’2959‘_919.% 7\ ~~~~~~~

i

( 1 a[‘,z & Gé y—
Menber- Sccrotaz

to: AS/;IHU/GHY for U,(,”,,,.»./qu/.(;,u

f- ‘o 1ce Boarnds

7+ Paue] Iilu' FILL\\O \\W

&’x

A

\

—



' that our nsmes were recommended by the Rullway v

To

The Genergl Manager, : oo
N.F,Rallway, Maligacn. L o 5%
. ‘ - ]

3ubt « Appointment to the gost o: tJunior &%onogrgphn
in pay scole of B.l 00-2040/- per maﬁth s

Gir, , ' 7 SN ‘f_:g
We humbly beg to bring tc your kind notice v - . 7

of 'Junior atenogr&phor‘(English) in ascale of pay
Rs¢1200.2040/= pem, as published in 'The Assan Tribuna!
dated 12,12,95 snd 'Employment hews dated 23.12.95 atc. _

~ 8ir, we sre eagerly walting for a formal
eppointment 1etter since December'eo. We shall deem &%
fevourgble of your kindly lcock into the matter and
arrange %o impsuc the appoinpment ietter at the carliest.

- « ’
d . [

Thanking you, o A i;

Yout'e £ Ilithfmy’

Dated 3 10.6.960 ' . Qd/-
A (Satyansrayan Goswami)

(Seiected,candidates of the
Junior 3tenographer)

- et
. - ‘
“\ .
'(' 4 °
. '
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RAILWAY RECBUITMENT BOARD : GUWAHATI
" _EMPLOYMENT NOTICE NO. 1/24

S'I‘ATION
DATED : 20/05/96
u,osmc DATE (1 30/06/96 -

OAD, GUWAHATI-7810¢1

Applications are invited in prescribed forms obtainable from any important Railway Statxon
it in proforma application given below (Lo be neatly typed in using one side only In & standard slze
thick paper) for'the following temporary posts, likely to be permanent, in the Northeast Frontier
Reilway. Applications complete in all respects slong with required enclosurés should besent tothe
ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI-

781 7810071, ASSAM under certificate of posting S0 as to reach the Board’s office on or before 17-30 nrs.
e applications can also be dropped inthe “App!xcatlon Box" kept. in the RRB Omce

uf’352/06/§3 Tt
before 17-30 hrs. of 30,/26/96.

EMPLOYMENT NOTICE NO. AND CATEGORY NO AGAINST WHICH THE CANDIDATE APRLIES -

MUST CLEARLY BE WRI’I'I'EN ON 'I‘HE TOP OF THE COVER }',NVELOPES POSITIVELY

CATEGORY, . ' L
No NAME OF SCALE.
THE POST OFPAY

 “Stenographer(English) wxzoo‘2040/~
. *Appr. Junior Engineer/ .

Sig/Gr.-1l o A

3. Appr. Signal anpect,or/ 1400 2300/
Gr.-11 . 7 . .

4. Appr. Tele Communi- * .- '1400-2300/-;
cation Inspector/Gr.-11," .- .

5. Appr. Tele Communica-  960-1500/-
tion Maintainer/Gr.4II . . i

§. Tr. Asstt. Draftsman . 1200-2040/-"
(S&T) ’ : T

7. Tr. Electric Foreman/ " 2000- 32007
STA/Deputy Shop Supde. .~ -

8. Appr. Mechanics (Elect) 1400- 2.:00/

2. Tr. Asstt. Draftsman 1200- 2040_/
(Ek-ct) ’ )

A0, T Dieadlininn (TAedL) T 14065500/ -

11. Tr. Head Draﬂ,sman .- 1600-2660/-
(Elect.) N
12. Traffic Apprentice . 1400-1440/-

13. Commercial Apprentice 1400-1440/-

14. Physiotherapist 1400-2300/-
16. Staff Nurse ’ 1400-2600/-
16. Pharmasist - 1360-2200/-
17. Lab Asstt. 976-1640/- .
18. App. Mechanics 1400 2300/
Elect/DSL’ o
18. Tr. Deputy Shed . 1 2000~3200/
Supdt (Elect/DSL)* | Ty
20: Appr. Mechanies = 1400- 2300/-
(DSL/Mech) ~~ + i, U
21. Appr. Train Exammer 13201350/-
22. Tr. Asstt. 1200 2040/ iy
Draftsman (inech.) o
23, Draftsman (Mech) . 1400-2300/-
24. Appr. Junior Chemical 1320- 2040/ -
& Metallurgical Asstt. . .
26. Tr. Chemical 14’00-_2300/ -
& Mettellurgicel Asstt.© .
26. Tr. Deputy Shop 2000-3200/-
Suptd. (Workshop) ! .
27. Appr. Mechanics 1400-2300/-
{Workshop) PR
28, Apur. Chief Train ~ 2000-3200/-
Exsminer ’
29. Hindi Acstt. Gr.-II 1400- 2300/-

A4z IS RUERSD A% e

'snPEND '
Unmc

3200/ Rs. 2000/ -

T

nmn AV Cympanyany

-"SEX PERIOD
oF

vAc)mcms -

stcsroacr(mu. "‘

AGE
. ASON .

TRAINING 010388 '

b T8 045 01 01 01 C08 T o A" TR 18t 30 XS

evems Ll T

Cetegory No. 26 : BE (Mechan:cal).
Category No. 27 : Diploma in Mech. Engineer
Category No. 28 : Degree in Mechanical/Ele
College.
Cstegory No. 29 : B A. with Hindi as elective
grduate with English as a subject plus a degr.
standard of B.A. (Hons) in English and a degr
Cotegory No. 30 : Diploma in Civil or Mecha
q:ahf’catxon of Diploma in Civil Engineering b
em
Cetegory No. 31 : Degree in le Engmeermg
Category No. 32 : (10+2) with science and Mal
Engineering also be eligible.
Category No. 33 : Minimum ITI certificate in D
India, NCVT) in Civil Engg. from recognised 1
duration. Civnl Engg. Diploma holders and hol
Inbtltlltl()n will also be eligible,
Category No. 84 : Matric plue 3 yrs. diploma |
recognised colleges.
Category No. 36 : Degree in Civil Engg. Dapar(
Cabegory No. 36 : Degree in Civil Engineering
tegory No. 37 : University degree preferer
Honours & Master Degree. The candidate sh
minute in Enghshpr 25 words per minute |
prescribed educational qualification.
Category No. 88 : (i) Iind class Master’s Deg

|- University Degree/Diploma in Education/Te

.course of Regional Colleges of education of N. C

..medium.

Category No. 39 : (hn nd class Bachelors Deg

. Botany/Zoology 45% marks carn be conside

02 “OT01"— ."04™"Both | [2'months ™I demarcation ofclassmBachelors Degree. (i)
Rs. 1320/- '07 02 orm“" 147 Both 24months 18026y | OR 4 years integrated - Degree course in 1

. 1350/~ RN 2 | Competence to teach thrqugh English and Be
Rs.1320/- .07"02 02:02 13 Both “24 months 18026 ¥rs. B : (i), A' GENERAL RELAXATION IN
o130/ . - : o - CATEGORIES OF CANDIDATES H
Rs. 060/- 08 -03 06 08 23 . Both~ 12 months 18 to 25 Yrs. " RELAXATION GIVEN IN PARA-2."
- e - A e R WITH EFEECT FROM 4/8/95.
Rg.1200/-- 04 01 01 01 07 Both “12months’ 18to25Yrs. - ' -

S- 1200/-- 04 ! v lem A0 T UNB. (u)THECANDIDATESMLS’“ AVE A
Rs.2000/- Ol 01— — 02  Both “12months "20to 30 Yrs. .. LAID DOWN AT THE TIME OF SUI
_ ‘ R + -~ " HAVE YET TO APPEAR AT TH
Rs. 140C/- 02 76 01 03 I3. Both~2:imonths !8:28 YI" WITHETLD On '.- T DECLARED A
Rs.1200/- 0370101 0f 06 Bath 12months 18to26Yrs. 1. GENEEAL INBTRUC
Rs. 1408/~ — 01 — = 61  God. imonthe S0isuuiin .1 ARSRIVIATICN 1IBF *’5 )
Rs.1600/- 01 — — —' 01 Both 12months! ‘20 to 20 ¥ro, SC=Scheduled Caste, ST=Scheduled Tri

- ‘ . - IP.O. =Indian Postal Order.
Rs.1400/- 06 0201 °02 11 Both 24 months 20 to 28 Yrs. +1.2 The number of vacancies shown maybe
Rs. 1400/- 06 0202 01 11  Both 24 monthé 20 to 28 Yrs. 1.3 SC/ST/OBC candidates can apply again:
~ == 0l .— — — ~-01 ‘Both : 7, 18 to 28 Yrs. . candxdates SC/ST

— 13’0z 07 267 Both _'/. 20 to 36 Yrs. . only. /ST/0BC candidates nee

- 04 0101.0f 7 07 Both™ =l ,201:030‘{173. 9. AGE

~ 7. 0re<01 = 02 Both . =|  19t528Yrs. LIMIT

.Rs. 1320/ 04 0201 01. 08’ Bofh 24 months. 18t028Yrs. /| . 2.1 The age will be reckoned as on 01-06-96.
R e s ) ‘ .\Xa) By b years for SC/STcandxdates anc
Rs.2‘000/-‘ — '-01 o -_ 01« Both 12 mont.hs_ 20m30 Yrs. S (b) By b years for Bonafide dxsplaced G

. PR 2 . -
. UL *+(c) By 10 years incase of physically han
. . - 18t

Rs. ‘-1320{ 9‘3 101 02_ _f)l . .98 ., Both 24 months : .18 °28Y’8 - (@) Upto the age 40 years for “RESERVI!
Re. 1320/- 1 06 03 61 02 .12, 'Both‘._ 24lm9mm thoZGYm. ) (e) Upto the extent of service rendered |
Rs. 1200/.*. 01 |- 01 “Zv 027 Both 12ronths’ 18to 28 Yrs.. |’ Labours/substitutes provided that

. ‘ R 4 (continuous or broken) subject to th
R.\. 1200/- ‘02 " L 0 - = .03 Both ° 24 months 18 to 28 Yrs. - . inistrative offices of the Railway
Rs.1320/- 02 '~ — 0 03 . Both 12months 181025 Y‘%A‘Fl& ive sorieties and Institutes upto 5

o o o pper age limit of 36 years whicheve
. — -Both 12 th322t 30

Rs. 1400/- 02 01—+ .03 3 mon KOS n ) Upper agé limitin case of widows, div
Rs. 2000 /, 01 !01 01 — - 03° Both 12 monms 20 to 30 Yra) 4 t?\cxr husband but not remerried sh:
- ST o Upto ma:zimum age of 46 years for re
Rs. 1320/ 05 .02 01 92 110 Both 24 months‘ 18 to 28 Yrs. - to India on or after lst June 1863 o
: oo . - Pakistan (Now Bangiadesh) on'or af

Rs. 2000/_ 02 01 — — 03 , Both 12 mont.hs 20 t0 30 Yrs. OW TO APPLY
. o1 /_.__ — 0i_. 02 Both : . i8to 28 Ym . 3 1 Cendidates should annly in their own hi
85 1AL 18, DA.N2, J,.S..' ‘;e,.,;___,n_p_rb V19 manthar 1R tn OR Vs i - . pen{notinnencil) on cond gualitvnlain
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for LP students

From Our Correspondent
BONGAIGAON, June 18--A
meeting  of -the Bongaigaon

District Development Comurittee

was held on June 10. The

S weeting discussed the imple-

mentation of special health
chack-up programine for pri-
mary school studenis.in the-

“district -and asked the Joint

Director of Health Services to
jrepare a plan to cover all the
students of 863LP schoolsin the

trine
S e

iji_'w

Addressing the meeting the
ix wuty  Commissioner, Afad
Ahmed requested the heads of
various - development depant-
ments to subimit future plan of
action. to develop the dunct
with locally avafiable resources.

The meeting slso declded Lo
water. resources
available'in the district and the
community polytechnic scheme
of Bongaigaon Polytechnic for
the benefit of the youth.

Land revemne :/The State
Government has decided to
m'.hance'.,'-land. revenues of

L

o s s T FRCHECS

Bongaigaon town as per Land
Revenue Re-assessment  Act,
1936. Peeple who want te submit
objections totheenhancementof
land revenue may do so within
six weeks from the date--of
publication of rifixation notifi-
cation in the Assain Gazetie, says
an official press release.
Lewyers' resentment : The
Bongaigaon Lawyers' Associa-
tion opposed the move to

- transfer the cases under Raﬂw ay.
Pozsnye

{L'ﬁ-!"‘ vrh‘

sien)  Act,  Motor Accfdent
Claims, Worlimen Compensation
Act, Consumer Forum etc to
Guwahati. A resolution was
adopted to this effect in a
meeting of the Association heid .
on June 7 under the president-
ship of Sri Gopal Chandra Das. y
The meeting expressed resent-
ment at the move made by the
Government without consider-
ing the difficulties and financial
implica!iow's fer. the litigant.
pubhc

Convicted for murder : The

Tremes et d

“From Qur.C rrcspondc'n -

AZARA, June 18- A .vlvmk-
shop on the “necessity of hamboo
crops and its prégervation” was
held receu*iy at the Horti-
cuftural Research Sumon, K.ﬂu-
kuchi. .

Participating in the wor kshop
as chief .guest, Dr

sity, explained the ‘;lgmﬂcancc of

. bamboo tise.

He stated that bamooo Iq f;]so
desc:.xbegi zs'freen gold' and
4imber of the poor people’

Dr Bipin Khangie, Associate:
Professor of. Biswanath -Agri-
cultural College and Sri Beni-
madhab Baruah, District Agri-

_culturai Officer also attended

the workshop.

Dr Khargia explained the
techiniques and utilisation of
bamboo crops in the field of

industry. DrBasantaXr, ‘Chekra--

barty of “Assum  Agriculture
Uiniversitv_ was nw mest, of

- Narsyan :{auta, Hmmex of State

‘Alok - -Office of Palasharl in protest

Buragohain, of Gauhati Univer-.

. Artists -

¢
4
for Revenue xand bericukure ;
(ind). -
,Phene steged :A'I‘he Kam 1
rup district committee of “the |
Assam Press Correspondents
Union staged a two-hour dharna }‘
onJune 7 in front of the Circle %
agninst the killings of Parag Kr.
Das, Executive Editor of
Asomiya Pratidin, Pabitra Nara-.
van Chutia, Dipak Sargiyarl and
Sfanik Deori,

South Kamrup New Writers and
Association, Daichala ;
Luitparjya-Dal, Azara Amarjyoti
Sangha and Dakhin K?mz‘n

Sasetan Parishad also sat on

' GUWnHkTI June lb-Theg
H
b

§
3y
Sessxon Judge Bongmgaon, MM %

r‘@’%’@fk@h@p on bamboo |
@mpg? K¢ @%@W&ﬂ@m

-announcement -
- resuits, for the purpose, has been

- viewed by the conscious circles
. here as one more bid to depr?»e !
* the indigenous people «of job '»
v oppo"tumtm in the Railweys by

g o

. sources,
ment

' dates, eligible for the pest of -

¥
I
1
1
¢
e
South Kamrup’ Pl&..‘:s Club, i
3
b

Sarkar convicted AbdulRahman
of Monakocha villege under
Manikpur Police Station o
undergo rigorous imprisonmernt
for seven years and to pay e fine
of Rz 50,000 op in default to

‘undergo [further rigorous im-

prisonment for two years under
Section 447 of IPC for murdering
Kanteswar Das of  the same
village. -
The accused Abdul Rahman

attacked Kanteswar while
).': nu“‘n“;‘ i3t fhe  Twid eI
February 27, 1988 with & lathi.

The injured }\.mtesv.ar died on
his way to the hospital

Sri R N Das, Public Prosecutor -
appeared for the State while 8.1
M Mahmud, advocate defended

- By A Staff Reportel {

fmlme of the N F Railway
authorities to 2ppoint any of t‘\e
16 successful candidates in thé

e o

post of Stenographer even after %;
““six " months from the date of &
of interview }f

b

-

‘

some vested interest circles.

- According (o knowledgeable
the Railway Recruit-
Board, CGuwahati, had |
declared ten general, two each of
the Scheduled Caste, Scheduled

Tribe and OBC category candi-
-

TN

oteno;,raphm through a news: »
paper notification on Decembm 2
12, 1996. Most of these job.
seelers were local youths. b

But, despite there being some
vacancies against the posts, the
N I Railway suthorities have
been allegedly .showing no

Vad

Lo

DR TR

" interest to shsorb eny of t!xé*
"_‘Heitc\ed candidates, allege thé

SOUTCE‘Z

" dharna.-

The Kamrup district commi-
ttee of APCU later submitted a
memorandum Lo the competent
abtherity denranding adequate
security to, "the journsiists, -

PP e

'
vl 2

memndia

baﬁyendr_a Sarma
memorial award
GUWAHATI, 18—

Assam- State

:

The
the

June
Centre of

Institution of Engineers (india)

Mis@ing of a
b@ys creates

From Qur Corves
DULLAJAN, June 18— The is-
aged it between thirteen and fiffe
of Duligian and at different times d
crested quite s sensation in the otl
Altogethernine boys, all studer
of the Jocality, were reported missi
three were traced and rescueed by g

A large number of parenty, gus
educational Institutionbs of Dulia}
convened by the officer-in-charge <
June 17 to discuss the situatien a:
prevention of further occurence of
Thepolice nave raled il “he -
any extremist cutfit m the rece,
rugpesied that soime drug trafficke
lured these adolescent boys to carr

- The police admvihiatmtion hage
and guerdians to be alert 10 keep ¢

"] their adolescent children &nd to ps

they go out for private tultdon after

The 0.C. of Duliajan police stat
adequate steps hf'u been iaken t
misgsing boys. =i .

~The namesof the misuing boys:
Clase 1X, Monoranjan Chetta (15)
Class IX, Ganesh Ch. Gogoi (14) C
Class V1I and Rasul Gogoi (14) Cla™

R o
™ stand on the b.nnmg issues ai

Wa&hﬁr &Wu,a.

GUWAHATI, June 18—The vi
Central Committce meeting of G
Wihe Assam People’s Front held 1

,reccntiy here at Karti Bhawan  Ir

under the chairmanship of St ¢

Holiram Terang, General Secre- U,
tary of L ASDC . and MLA o
demanded  imniediate with. at

drawa! of Army Cperation inthe  pt’
Siate, says a press releass. - &
The meetlng aitended by all s
the newly elecied MLAs of ASDC  Io
and representatives of other
censtituents namely Autonomy U
Demand Struggling Forum .jb
(ADSF) Mising Mimag Kebang
(MMK) and CPI(M-L), Libera-~ o
tion  discussed the  poli-
tical situgtion of the State W
and the ‘crganisationsl position
3 of APF and also adopted ADPF's

present. |

The meeting described reneiv-
ed Army Operstions in the State
in the name of solving the ULFA 1
problem as ‘most unfortunate !

Land @ rlagn Apyingtinnl frem 1ha
v .

e < ‘A

P



BEFORE THE CENT

ATIVE TRIBUNAL -
 GUWAHATT BENCH, ‘

IN THE MATTER OF 3=
AO.A. No. 144 of 1996,
Shri 8. Goswani ees Applicant.
Vse.

Union of Indin & Ors.

AND

e RCSPO ndents.

IN THE MATTER OF s~

Written Statement for and on
behalr of the respondohts,

The answering respondents beg to state as follows $-
1. *That the answering respondents have gone through
a oopy of the applicntion riled by the applicant and have

understood the contonts thereof,

) 11 ) .
2 that save and except the statements which are

'spoeifically adanitted horc-in-below, other statements made

in the application are entegorically denicd. Further, the

statements which are not borne on records are algo denied,

3. That with regnrd to the statements made in

- Paragraph 6.1 to 6,94 of the application, thé ansvwering

respondents do not admit anything contrary to relevant

records of the oase,

Contd,e,,2
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4. That with regnrd to the statements made in

paragraph 6.10 of the application, it is stated that the
respondent noe 2, i.c. General Manager(P), N.F. Railway,
Guwahati, is not duty bound to appoint the applicant as
recommended by the Railway Recruitment Bonrd. Mexre
enpanclment does not give indefeasible right to be appoin-
ted. In this conneotion, provision of Indian Railway
Establishnent Manual Vol., I (Revised Edition 1989) Para
113 may be referred to which reads inter-alin - "Selcction
of a c¢andidate by a Board or a Railway administration

is, however, no guarantco of cmployment on the railway
which is subjcet to his qualifying in the preseribed
medieal examinntion and to his being othervime suitnble
for service under Government," It was also made clear

to the applicant that the selection of the candidntes by
the Railwny Reeruitment Boazd does not confer any right
on the candidates for the post through General Instruction
Noe 17 of the Employment Kotice No. 1/95, against which
the applicant made his application for the post of Juniox

Stenographer (English) in scale &.1200-2040/7.

5. That with regard to the stateme-nts made in pParn-
&raph 6,11 of the application, it is stated that the list
of 16 enndidates including the name of the applicant

was recommended on 9.11.55 to the respondent no., 2 for
aPpointment. The Tespondent no. 2 in his turn while proec=
ss8ing the ease for scruiiny of the bio-data and other

documents ete. as Yequired, received from the Eailway

Cont@esas3
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Recruitment Board along with the list of 16 enndidates,
received complaints of malpractices and gposs irrcgularitics
in the sclection process., Confidential lotter from the
Chief Vigilance Officer, N.F. Railway, Maligaon, was reccived .
advising the respondent no. 2 to pend offering letter of
appointment, Ihe lotter of the Chicf Vigilance Officer,
in fact, reads as under s-

"... As a number of complaints have been
reecived nlleging adoption of malpractices in
the above receruitment andikx the same arc under
invegtigntion, it is requestod that no appoini-
nent lettor for the post of Jr. Stenographer
(English) should be issued till a elearance is
given by Vigilance."

Thus, in view of above, respondent No. 2 refrained
iron taking further action for l:suing appointment letters
to the applicant, Subscquently the respondent No, 2 rceeived
a let ter from,§ailwny Board, for eancelling the reeruitment
broccedings of Jr. Stenographer (English) due to nenerous
irregularitics detected by the Vigilance Deptt., Copy of
the letter is anncxed as ANNEXHEE F/I.

6. That with regard to the statements made in para-
graph 6,12 of the appliceation, the answering respondents do

not adait anything contrary to relevant récords of the casc,

7. That with regard to the statemonts made in PaTa-

grraph 6,13 of the appliention, it is stated that this is

Contdeeeeed



-4 -

not rclevant with the cases of 13 #pplicants agninst 0.A.

Nos. 142/96 to 155/96, who were recommended by the railway
Reeruitment Board,»Guwahnti. The advertiscenment Notice

No. 1/96 dated 20;5.96 was for additional 8 posts of Steno-
grapher (English) in scalc fs.1200~2040/~. This has- got no

bearing withd the pancl in question,

Another Employment Notice HNo. 2/95, Category No,
1 is for the post of Office Clerk in scale B,950-28 1500/-,
This cotegory is quite differcht from tho Category of
Junior Stenographer (English) in scale fse1200-2040/~ ang
a8 such, this has no relevance with the ¢ense of Junior

Stenographer (English).

8. That with régard to the statements made in para-
&raph 6,14 of the aPplication, the answering respondents

do not admit anything contrary to relevant records of the

cnse,

9e That the answering rcspondents submit that the
aforesaid selection has to be cancelled in viow of various
irregularity and malpractices in the scleetion, As nlready
pointed out above, mere cmpanclment of a eandidate does

not give any indefeansibple Tight of apgointment. The
candidates werc well aware of the decision to eancel the
scleetion. Thig saig decision has been taken in the greater

bublic interest.

Contdes..5
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10. | That the answering respondents crave leoave of the
Hon'ble Tribunnl to subrit additional writton stateanont in

casc the same is found to be necessary in due course.

1. That in view of the faets and circumstances
stated abo e, the instant application is not mnintainable

and liablc to be dismissed.

VERIFPIGATION

I’ Mn J%’YQJLMO

y» aged about 35 years,

by occupation Railway Service, working as Deputy Chief
Personncl Officer of the Northeast Frontier Railway,

do hercby solemnly affimm and state that the statements

Rade in paragraphs 1 and 2 arc true to ny knowlcdge,

those made in paragraphs 3 to 8 are true to ny information
being matters of records and the rosts are ny humble

submission before this Hon'ble Tribunal,

/W
DEPUI'Y CHIEF PERSONNEL OFFICER

NORTHEAST FRONTIER RAITWAY

MAIIGAON s: GUWAHATI
POR & ON BEHAIF OF
UNION OF INDIA.

A 78 S SR (=)
y. Chief Personnel Giticer (G)

g &t W, MEREN-781011.
N F. Rly,, Guwahati-781011
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-6 - ANNEXURE R/I.

Railway Recruitment Board ss Guwahati.
No. RRB/G/41/90 Dgted 05.9.96.
NOTI CE,

Subs Cancellation of Recruitment panels of Stenographer
(English) in seanle k,.1200-2050/- under category
Noes 7 of Employment Notice Noe. 1/95 dtd 26.4.95
and Craft Teacher (Bengali Medium) in scale
fse 1400-2600/- under Cat. No. 6 of Employment Notice

Roilway Board vide their lettors No. 95/E(ERB)/
25/1% dtd 7.8.96 and 96/E(ERB)/25/13 dtd 21.8.96 have
cancelled the Reeruitment Panels of Stenographer (English)
and Craft Teacher (BM) mentioned on the above subjecct due
to various irregularitics., Hence the Recruitment panels
of Stenographer (English) and Craft Teacher (BM) stand
cancelled, '

Sa/- ‘
( B. Kalita )
Chairman
Rly. Rectt., Board :: Gawahnti,

Copy forwmrdod for information and n/action to s-

1. GM(P)/MLG,

2. @GM/Vigilance, MLG.
3+ Rectt. Scetion in Office.
4. Noticc Board,

Sda/-

' §§%’ ¢ B. Kalita )
@ % , Chairman
T Rly. Rectt, Bomid, Guwahnti.

se
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BEFORE ‘S##” CENTRATL ADMIVISTRATIVE TRIBUNAL &>
: >
GUAAHATI BENCH,
IN THE MATTSER OR s~
" 0.h. No. 144 of 1996
2l SeNe Goswomi A ee+ &Applicant,

Vs,

Uhion of Indin & Ors. ... Respondents.,
AND

IN THE MATTER OF s~

Additionnl writien sfatemcnts on
bchnlf of the »espondents,

©

The respondents beg to state as follows 2~

1o That the answering respondents have already filed
their written statements in the aforesaid 0.A. However,
aftey filing of the written statenents, the appliennt prayed
for certain amcndment to the Oxiginal Applicoation which has
since been alloveu. There-afier, the applicant has filed
consolidated O.A. Instead of repeating the contentions
raised in the earlier written statenents, the respondents
crave leave of this Hon'ble Tribunal to refer and rely upon

the same at the time of hearing of the instant O.A. However,

Contdesse?
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beg to file this additionnl written statement denling with

the amcnded porxriion.,

2. That the respondents have gone through the

*napnended portion of the O.A; and have understood the contents
thercof. Save and except the statements which arc specifically
adnitted fhereinbelow, other statements made by the applicant
‘are eategorically denied. Further, the statemants which are

not vornc on records are also denied,

3 That in the carlier written statement, it has
alrendy been stated that the scleetion in question pursuent
to which the applicant has staked his clnin for appoininment
has nlready been eancelled in vicw of the various irregula-
ritics and malpmetices in the soicction. The irregularitics
found in the scleetion of Junior Stenographer in sonlé

Bss 120052040/~ agninst Employment Wotice No. 1/95 dt 2644,95
conducted by the Roilway Reeruitment Board, Guwahati, which

has necessiated concellntion-of the entire seclcetion are

as follows 3~
(a) In the ndvertiscment of Jr. Stenographer, reqpiréd
qualification wns mentioned only as iatriculate without

indicating anything about the qualification of diploma in

Contdoo e o3
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shorthand and type-writing.

X

stipulate production of diplomn certificate. 4s o result,®
mnony of the candidates did not submit the same although
they were qualificed both in shorthand and type~writing and
had diploma certificate. However, the Railway Recruitment
Board, Guwihati, rejeceted the candidature of many eligible
candidates on the ground of non-submission of diploma
cortificato; theroby‘deserving eligible eandidates were

deprived of consideration for sclection,

(b) Sample test checks wevenled mistaked in totalling
in the written paper and in computation of marks which hos
resulted in empanclment of condidntes scecuring less marks

and cxclusion of candidntcs sccuring more malExX narks,

7

(e) - In the roéruitﬁcnt PIOCECSS, it has been found h
that all the three stages of testing; the knowledge and qualify
of the candidates have been handled by a singlo individunl
(Member Secretary, Railway Reeruitment Soard) instead of
gebting thc works done by different qualificd persons ns
under s-
(i)}Sotting of question paper for written tost.
(i) Sclecetion of dictation passnge.
§iii) Preparation of finnl mﬁrkshoot incluwding mhrks
for viva-voce test only donc by MS/RRB himsclf

without any signaturc from other two members.,

- This has raiscd doubts of mplpractice by MS/IRB,

Contdeese..4
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(a) As per Board's extant instruction 15% of marks £ ™

written test ana viva-voce together is required to be fixed
for viva-voce. But in the subject sclection, ERBAGuwahati,
had ndopted 15% of the sum total of marks for written test
(200 marks) shorthand test (300 marks)’ns well as viva-voce
marks (90 marks). The marks of shorthand test (300) was there-
fore ixvegularly included in comguting the marks for viva-voce
ﬁost. This has allowed the seleoction authority undue flexi-
bility in the final alloeation of marks of a em didate though

he might have sccured less marks in written test,

(e) - In a number of eascs it has been noted that narks
once allotted in the shorthand transceription sheets have been
over-written/defaced apd nev marks allotted, ostensibly to

Invour the condidates of evaluntor's choicc.

(L) It has been noted in some cases, that though the
shorthand dictation seripts do not contain certain materinls of
dictated passago, the type transeription sheets contain the
material of the dictabed bpnssnge and in a better way. This
indicates adoption of nalpractice in conducting the shorthand
test.

(g) On » visual checking, it has been noted that in
certain answer scripts (transceription shecet ) containing poor
performance, higher marks have been allotted in cormpnrison to

that containing better performance.

Contd.....5
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M. F Rty,, Guwaha

illustrative and not cxhaustive. In any casc, with the

above irrcgularitics deteected in the soloctioh, the responddnts.
vere left with no other option than to cancell the entire
sclection, - By doing so, ho izwegulariﬁy'has been committed

by the rcspondents = rgthcr the snne has been done in the
larger public interest which has also brought confidence

arnong the public. The irregularities were deteeted upon

an enquiry conducted by the Vigilance Deptte of the Rnilways
and in consideoration of such caquiry, the scleetion in

question has been canceiled and the applicant should not

nake any grievance against the sanme.

4, Ihat with regard to the statements nmade in pPaTn-
graph 6415 of the 0.A., the respondents reiterate apd

rcaffirn the statements made here-in-nbove.

b Lhat under the facts and ciregmstancos stated above,
none of the ground urged by the applicant togards granting
the reliefs prayed for aresustainable and nccordingly, the
applicant is not cntitled to any relief ns has been claimed,

6. That in view of the facts and circunstances stated

above, the O0.A. is liable to be dismissed with cost.

Contde....6
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VERI FTI CATION,

I, shri e . dodhlo— » nged about Eﬁ%;
years, by occupation Rnilway Scrvice, working as
Deputy Chief Personncl Officer of the W.F. Kailway
administration, do hereby solemnly affirm and state
that the siatements made in paragraphs 1 and 2 arc
true o mj knowledge, thosc made in parngraphs 3 to 5
are true to my information being matters of records
of the cnsc which I belicve to be true and the rests

are ny humble submission before this Hon'ble

Iribunal, <L/£LJZ

. ‘ 3 B ‘
DEPUTY CHIEF E%%ONHEL OFFI CER
HORTHEAST FRONTIER RAILWAY

MALIGAON s: GUWAHATI
FOR & ON BEHALF Oy gem wtiws ofaet ¢
UNION OF INDIA™ .“mw Odn
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GUWAEATI BENCH

In the matter of :

0.A.N0,144/96
Shri Satyrnarpyon Goswami.:Appliceont
=VSw-

g Union of India & Ors. -++Respondents.

v

- AND-

In the matter of :

'Rejoinder of the'applicsnt cgalinst
the wrltuen stgtement and AddL, .
‘ written statement filed by the

respondents,

1. That the copies of written stetement as well

as AddL.written statemeht filed by’the reépondentq have
been served upon me through my counsel gnd going through
the contents of both, I have understood then” thoroughly.
I_con51der it necessary to file 5 rego;nagé_gnd 2s such

-t .

same is filed as follows :-

2. _That in para 5 of the written statement it is

stated th@x -"... As a number of c;mplulnts have been
recelved alleging sdoption of malpractice in the nbove -
recruitment snd some are under investigatibn, it is requeg-
ted that no appointment letter for the post of Junior
Stenogrﬁpher(English),should'bekissﬁed till clenrsnce

given by vigilance." The respondents held up the zppoint-
ment because number of complainﬁs h-~ve been received

regnrdingece s
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regerding sdoption. of malpractice end entire mptter

'was investigated by vigilance, whereas acting upon the

vigilance report the rpilway board cancelled the
recruitment panel on various irregularities and not a

[~

single word of mplpractice wss spoken <in the cgncellgtion

‘ ° ;

3. Thet the ground shown in the uddl.ertten stﬁte-
ment in para 3(&) ‘that guslification of diploms . of
shorthand and type writing was not shown in the sdverti-

sement is not correct,

.4, That in para 3(e), the-statemenh goes thus -

"In g number of cases it hns been noted tha morks once

alloted in the shorthand transcription sheet haye been
: overwrltten/defuced and new marks ﬁlloted,dbstun51bly

- 10 favour the candidgte of evglugtor's -choice®,’ ln thisg .

stgtement the: respondents did not sté;e;that the'marks’
given in the appliéant's book wés changed or over- written.
In this connection, ‘it is 'to be stated that in response

to the adveftisément notice i.e. Annexure- III as many

&s 2120 cendidgtes npplied snd 1520 sppeared in the
written test, odt of which 172 were tested in speed test

ond subsequently 47 were sent for viva-voce test end

finally empenelled candidgstes were sent for agpointment;

5. °  That it is very ndtural as stated in pare 3(e)
that in g number of cases 1t hans been noted thqt marks
once alloted in the shorthand transcrlptlon sheet hive
been overnwrltxen/defgced and new marks alloted, obstan-
sibiy to-fa§0ur thelc&ndidate of evaluator's Choice. In

otherwordsS.es

o el
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otherwords in the answer scripts of 125 crndidntes
who were declared unsuccessful this over-writing nct
might h-ve been done and it never happened in the cnge

of the applicant.

6. | Thot in.reﬁly to the stgtement mnde in pars
B(f), the applicont beg to strote thot dictotion iaken
by one stenogropher does not tally with that of onother.
Dt is humenly impossible to re:d ond to type out g

shorthand script of one stenographer by ~nother. The-

applicant appeared in the gpeed test not to obtzin a

diplomg on stenography, but to type oﬁt correctly the
dictation passage ond as such the cllegation of mnlnractice

does not exists ot all.

7. That in view of the fucts stated sbove, the

written stotement os wéll as the Addl.written:statement
filed by the respondents have totslly failed to meke oub
the case of malpractice and ns such both the documentsl
are not tennble under the law 2nd there is g very little
help to this Hon'ble Tribunsl for arriving ot o correct
decision s~nd as such_both the documents sre without eny

g, . That the written stotement and the Adal.
Written statement speck of crudest form of srbitrariness

affected by birs and/or actusted by mzlzfides.

9.  That the present rejoinder is filed bonafide

and in the interest of justice.

Verific-tioleseesas
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VERIFICATIOQN

I, Shri Satycnarayan Goswwmi,lson of
.ohrl Nltyanandg Goswaml, aged 24 years, by cas+e
Brphmin, by rellglon H1nd1, resident of Guwdhqtl Rly
Golony, Guwuhati do. hereby solemnly &fflrm and verlfy
’thot the cont ents mpde 1n pgragraph 1 of thls re301nder
are true to my knowledge and those mnde in puragraph 4
are derived from 1nf6;5éthn from the office of ‘the pA
Rly,Recruitment Bosrd,Guwshatl and rest are humble
submissiéns before this Hon'pble Tribunel.. -

AND T sign this Verification on this - . day

‘of April,1997 st Guwshati.

S”CC]QMW ‘ 4@mm/ .



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAWATI EENCH,

_IN THE MATTER OF :-

0.h. No. 144/96

Shri S.N. Goswami ‘es. Applicant,
A |

Union of Indié»& Orse... Respondents.

AND

2N T I OF s~

Reply to the rejoindcrlfiled by

the applicant.,

The answering respondents beg to state as follows s~

1. | 'That'the answering resporidents have gone
thfough the copy of the rejoinder filed by the applieant

and have understood the conténts thereof. Save and except

the statements which are specifically admitted here-in-
below, other statements made in the rejoinder are eatego-
rically denied, Purther, the statements which are not borne

_on reecords are also denied,

2 That with regard to the statements made in
paragraph 1 of the rejoinder, the answering respondents
do not admit anything éontrary'to the relevant records.
V;‘ﬂry%A? !
\\ \ . ' , . COfltdo. e .z
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§@~ N Thﬁt i th rcgmra %@ the stqtemcnta nade in

arﬁg?ﬂph 2 of ﬁhc rajoin&ex, the qnswexzﬁg regyendcnte

in view of the vAT10uUS ;%T@gulﬁrities qs painte& out in the

vigilqnee repart. Thc ix reguumriﬁzes yczﬁainlng ta the

- seicetxan ﬁﬂ& puAlicwﬁian of the pﬁnel have aireﬂay been

m.gzz.ig'ma in the @&éﬁ.;imml m*ﬂ*ben ,mmmnt. Investi-

. gotion wws eqrrieﬂ oum @m ﬁhe hnsim af the comglnintu.

- 1??@5“1&?1%1@& in the enﬁare process of selectxon includeﬂ '

aipraetiees alse.

r

C4e B Thﬂb wath megwr& %o the ﬁtatementa mﬂ&e in

, aﬁ?g?aph J¢ Qf the rejeande?, wﬁile ﬁenying the canteat&ons

andge therein, th@ ﬁnswering resyaﬂdents b@g ) stwte that
in the a&w&rtxsemant. submiasinn ef &i@l@mn ce@%ifieﬁtn

alang wm%h aPﬁllent¢on f@xm Was ﬁat nentioned as a conses
quence of which many eligible candidates did ot submit |

heir a@?ﬁificﬁt@a ﬂleng witﬁ the ﬁp@llcﬂtion forms bs -

. qlrewdy stﬁtca im tze written $tqtement, tncir guch”

applleqtion wore Tejectcd on the gmguna of nones ubmiosiénl_
of dlﬁl@ﬂﬂ eefﬁifmcn%e whmeh needless to sayy aeprived f
many ali@ible eaﬁﬂida#@s @therwzso elagible for considcs
mmt30ﬁ¢ in %he aavaxtisenent the qualif}cwt;un» stipulato&
was as undcr g h o |
| Gat@gwry - ;; ;g'? - S%eaograyh&r\(ﬁnglish)'
 i gmallf&cmﬁxﬁn' : g m9triculﬁt@;_'

N
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Speed s &0 woi&s per minute and 40 words
per minute in Shorthand and Type-
writing respectively,

Knowledge of Hindi Stenography is
an additional qualificntion and will
be given preference,

Age 3 18 to 30 ycars."

Fron the above, it is clcar thqt although the
qualificqtlon ‘matriculate® wns specifically mentioned
with reqm.red speed in Shorthand ant Type-writing, the
advertisement did not hention anything about the.submission
of diploma certificate in Tespeet of shorthand and Type -
writing. Tlius, going by the advertisemenm; aitﬁQUgh it |

- was not SPQlelCd to produce the diploma certificates but
on scrutlny of application forms same was made obllgatory
.as a conscquence of which the Railway Reorultment Board
rejected many applications on the ground of non-submission
of diploma certificates in sﬁpport of qualificatiohsbin
,Shorthand and Type-writing. Needléss to say, thhs has
resulted serious mis-carriagn‘of justice and has caused
prejudice to many cligible eandidates who‘que otherwisce
cligibvle undcr the terms of the advertisement, Thig hns
: vitiéted the entire selcction process.:

5e That with regard to the sﬁatéments made in

paragraph 4 and 5 of the rejéinder,'the ansvering res-

pondents beg to state that in a number of cases, ﬁarks once
. allotied were changed, over-written/defaced and new marks were

con'tdoo'oo4
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allotted by the ovaluator, This is onc of the &rounds
for which cntire seleetion was held to be vitinted nnd
aceordingly, the ontire scloction.ns cancclled, As rognrds
statcments rejarding number of enndidates appliecd for the
vost appearcd in the written tost,y speed test and viva
-oco test, the an.wering res.ondents beg to state when
irregulnritics wore detected through-out the proccss of
scleetion amongst the enid candiuntes, as n policy decision,
the entire soleetion wns cancelled. Amidst the irregula-
ritics werc dotcected, such canecllntion of scleetion wns
the best course opened fmx which ncodless to say, has broush
confidence to the public in general, more particularly,
«. eligible eandidatus who cither appearcd in the scleo=-
tlon or could not appear in the selcetion beeause of non-
submlesion of diplomn certificatos. In such a sclection
whuredin such irregularitics as pointed out in the audd tionl
writwn stotenent come to light, it 1s immatorial as to
whether there wns any over-writing and/or addition Fof ncw
arks in any partioular answer seript. The seloction
PrOCCSss c¢aninot be individunlized and will hnve to be taken
as 2 wholcs Among the applicants vho have appronched this
Hon'ble Tribunnl by filing various O«lsy 1t hns beon found
that there is over-writing to the maricc alrendy allotted
by the evaluntor. In come cns0s,y totnlling mictakes wore
also detecteds Mention may be mde of Shri P.X, Dag
(apilicant in 0.A. 146/96), Smt. Kamrla Dokn (applicant
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| _1n G,&. ﬁo. 145/96); Sri Mwittungay @nas (&pplicqn% in O;A.
- ‘1‘50/96) Shm hmmk ﬁmkmbm‘ty (npglw:‘m% in o.xs. |

&hrl fabl%rﬂ.ﬁr thﬁ%i (ﬁ@@liﬁ%nt 1n @sﬁ. 151/96) thi

Pmﬁitxn Em

iakm%i ha» b@en ahawn 0 hava ahtﬂinca 124

mwrk& 1n the aﬁitt&n @xnmiﬁn%¢eﬂ 28 ngainu% nctunl mﬁrk

‘ 115; mhis was becﬂu&ﬁ af ﬂ;stﬁkm in toiqi&in@n if the |
;marks of wti%ten examlnatlan is cawreculy caluulwted (116
A-mquui in Wint cﬂse, he g@% ﬁotnl marks af 553 ingtcnd of
’"361 ﬁna would not hqve been ampnnelle&, as in thﬂt eaaa |
| one ﬁhri ﬁmait thkraborhy (Eail Hoe EHGﬁSé) ﬂzu hﬁ& abtnln@a

'ftetnl of 35! mﬁrks viowld hnve been aapnnelledg Whén such

migtﬂkﬁs hwve beca aﬁteeted in a numb@m of cﬂses ineludlng

ovmr-writ¢ng in thﬁ t@tal mnrks. eauplca thh nany other
1rxegﬁ&ﬂv1t£c« ns 1ﬂdaenﬁ@& in the ndﬁitimnﬁl written

sﬁnt@menta. %hcw

was 1i0 @@%ion loft for the eanpetent

B qu@h@rlty th@a to ﬁﬂﬂ@ﬁl the entire s@l@ctlan¢ The applicwats

anﬂet 1n&iviaualiaeé %h?@r caso ab %he oost of the lavger

interests

6

‘ innt ane &ﬂ%ﬁ@f}ﬂ& respendents aaaegorieally

aeny the coa%ontieae made in pnrwgerh 6 of tne reg@inder.

' The aﬁpl@ennﬁ hﬂs tetqlly navunaefetaaﬁ the mlsiﬂtcﬁ@rcted

the avermen%ﬁ mﬁ&c in pa?quqph ;(f} gf the ndddtional

| ‘xam't*ben smteamntm

tqkﬁn in Shaﬁthand ennnat ﬁe ?an& gutﬁébg@tﬁaw by a haﬂthand

oxpexﬁa

N

I% is nat narr@e% thwt élctntea pnssa zes
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--aelectieﬂ. The a?ﬁiieﬁnt cannot @&ﬂim‘ﬁm a'matﬁer-of course

B ‘fer being mppwlnt@d o ths 3walwny service, Amidst the

: there wﬁs ﬂa mg%man lefs fbr the emmge%ent amﬁﬁamaﬁy te

'jﬁmang the genequ puhizcg mewe @af%iaulﬁrly, %ﬁﬂﬂg&ﬁ
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».?b‘ . lqﬁ wi%n megﬁr& %o tho atntmmen%s mﬂﬁﬂ in

‘

_ an& 9 @f the rej@anﬂer, the nnswe ing.

"raapandghbs &nﬁegurmenlly aeny the cuntantzmns fﬁi sed ihe?c-

in mna the applicant is pub to $he atrictest praef thmreafa

1% is ea$@§ewically dended
by the

that the- written statenents filea
z@apoa@eﬁts spenks~of orudest forn ef arbitrnrma '

n@ag effeetca by blnsad .and/ox aa@untea by mnlafidmc

‘The sﬁleeﬁi@n in Qﬁa&tian has bﬂ@ntsﬂneolled.wu%h a viou

e o bfing f%;rﬁegs nnd tfvuapixcnay in the ncthed of

ivregmlarmtieﬂ detectod in the entire process cf soloction, }

cancel mxa enﬁlre aelﬁetion mhxca han bmaught eanfidcnee

thﬁ aiigible enndidntes.
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'Bg ' _ That in ViQW'G the fﬁeta and.eimemnstnnces
atntaﬁ ﬂb&VG, the cnn@alln%ian of the electian wﬁs Just

~and p?@EQT and thc ﬁon’bie mrmbngﬂl wa Y be reluctant

o mntaxﬁﬁr w;tx %he uﬂﬂ@ and the 0«&; filéﬁ by %hw
=wppl$ean% is 111%1@ to he ﬂi&ﬁlﬁw@d with eaa%.
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